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RAJYA SABHA

Eriday, the 29%h August, 1997/the Tth
Bhadra, 1919 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Chair.

MEMBERS SWORN

1. Dr. (Ms.) P. Selvie Das
(Nominated)
2. Kumari Nirmala Deshpande
(Nominated)
3. Shri Kartar Singh Duggal
(Nominated)
4. Shri Kuldip Nayyar
(Nominated)
5. Dr. Raja Ramanna
(Nominated)
6. Dr. C. Narayana Reddy
{Nominated)

7. Shri Mrinal Sen (Nominated)
8. Chaudhary Harmohan Singh
Yadav (Nominated)

ISCUSSION ON PARLIAMENTARY
DEMOCRACY

SHRI E. BALANANDAN (Kerala):
Sir, Thank you for allowing me to raisc a
discussion on the working of our
Parliamentary democracy in the last fifty
years. Today, while we celebrate the 50ih
Anniversary of Independence, we are
engaged in a debate about the working of
the Parliamentary system in the country.
Hon. Members in the august House
utilise this opportunity provided through
this Special Session to make an objective
analysis of the gains that we have made
and the drawbacks that have to be
wercome to enable us to work out a
orrect perspective. Keeping this in view,

am trying to make a humble attempt by

resenting my views to contribute to the
lebate. Considering the time constraint |
shall be very brief,

This is a solemn occasion to remember
ne immense sacrifices made by countless
p2ople belonging to different streams of
national movement in the cause of
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frecdom. Valiant fighters have laid down
their lives and we also record the
sufferings that thousands of people had to
undergo to liberate their motherland
from forcign yoke, braving brutal
violence and military bullets. Thousands
upon thousands went to jail and made
tremendous sacrifices. It is through this
struggle and sacrifice that the country
attained freedom. While various streams
combined together to make the national
movement a success, the role played by
Mahatma Gandhi, the Father of the
Nation, in our national movement, needs
a special mention It is Mahatma Gandhi
who mobilised millions of people
throughout the country and rallied them
in the struggle for freedom. Though there
arc several limitations, the Constitutions
framed by the elder statesmen of our
country, has stood the test of time. This
is not to deny the fact that it has at times
been subjected 1o severe strain. I do not
feel it necessary to mention about the
working of the Constitution or
amendments made during the period.
However, the important among these are,
the 42nd Amendment on socialism,
secularism and unity and iategrity of the
nation and the 44th Amendment omitting
the right to property from the
Fundamental Rights. A note prepared by
the Lok Sabha Secretariat gives a short
description of the working of the
democratic  polity. 1t his made a
reference to the dark days of Emergency.
It has also mentioned the assessination of
Shrimati Indira’Gandhi and Rajiv Gandhi
and the assassination of the Father of the
Nation on 30th January, 1948. He fell
victim to the bullets of a religious fanatic
for trying to quell the flames that were
lighted in the aftermath of partition.
These black spots, imn our post-
independence history, nobody can forget.

Now, let me go to the working of our
Constitution in  our country. The
Constitution, basically, is a people’s
convenant where there is the charter of
freedom and the blueprint for their
future. Our Constitution is envisaged to
be an instrrment for economic growth
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and social change. The achievement of
social and economic democracy as much
as political democracy has been one of
the cardinal concerns of our Constitution.

Efforts which have been made to
achieve the above goals have been
discussed at length during the last thrce
days. Therefore, it iS not ncessary for me
to go into the details. The point is about
its total impact on the people of the
country. This is a point which needs some
explanation. But, to be short, today, 40%
of the population is living below the
poverty-line, only 10% of the people are
among the affluent sections and the rest
are somechow pulling on. Among the
affluent sections, there are big capitalists
who have amassed huge wealth. To be
precise, I can give you the example of big
business houses. The captain of
industries, Tata, had assets of Rs. 62.42
crores in 1939, but now, in 1997, it is Rs.
37,510 crores; Birla had assets worth Rs.
4.85 crores in 1939; now this group of
companies is having assets of mare than
Rs. 27,000 crores. There are 100
monopoly houses  whose total
accumulated assets would be more than
Rs. 1,00,000 crores. So, the working of
our parliamentary system devcloped
economic incquality and large areas are
even today suffering from wants and
museries. This is one part of the working
of our Constitution.

There is the other part. It was
discussed by Shri Pranab Mukherjee and
otheis yesterday. From nothing—rather,
from next to nothing—we have built an
economic  infrastructure  which s
supposed to be one of the first-ranking
infrastructure in the comity of nations,
built within a short span of time.

We have also made advances—these
are very important—in the field of
science. Dr. Raja Ramanna is here today,
He has just taken oath. He is an expert.
They are experts in their own field. They
have made a tremendous contribution in
the scientific field. This aspect also we
should remember when we discuss this
question. But there is no need to go into
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the details of it because it has already
been discussed at length.

Of Late, a new situation has come. It
is said that there is no other way than
globalising our economy. ‘Globalise or
perish’. This is the kind of argument
advanced by certain people. I have no
objection to globalisation. But before
going in for that, we should understand
the exact position of the global economy
today. This is a vast subject in itself
which 1 do not want to deal with.

Sir, 1 would quote, with vyou
permision, only one statistics. The 195t
World Development Report has given a
figure. This is very important. The total
national income of the world for 1993
was 23 trillion Dollers. Out of this, 18
trillion dollars went to the developed
countries where only 15 per cent of the
people live. Only § trillion dollars came
to us. This means, 85 per cent of the
world’s population got anly S trillion
dollars. This is the position of our world
today. It presents a very disturbing
picture. I do mot want to say anything
about thz increasing unemployment,
misery, etc., which are the resultant
effects of the capitalist system.

We were told that new economic tigers
were rising in the Asian region. It is a
fact that these economies had developed
speedily.But today, Sir, they are also
facing a serious crisis. A number of
economies in South-East Asia which have
been held up as a model for the entire
warld and which could, indeed,
experience a remarkably high growth rate
for the last severa) years are now in the
midst of a crisis, relating to capital flight,
reluctance of fresh capital to flow into the
region, and the weakening of their
currencies. This is true not only of
Thailand, Malaysia, Philippines; but it is
also true in the case of South Korea
which is supposed to be a big tiger in this
region. Therefore, my point is, we should
have an understanding of what is
happening around us, before globalising.

Today, the world has developed a great
potential. The computer networking and
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the information have dramatically
improved the intellectual productivity of
mankind and is revolutionising the
producticn  process itself. It is an
accepted fact. But what has been the
consequence? Giant multinational
corporations which conirol 25 per cent of
the worid’s economy, of the world
economy activity, are producing a surplus
of industrial goods and financial assets.
They are now hunting for markets for
their goods and safe areas where they can
invest their capital. They choose
underdeveloped countries where the
emoluments are exceptionally low, for
amassing huge profits. They want to de-
industrialise these countries in order to
relocate their industries for which the
slogans of globalisation, free-market etc.
are being made as a cover. They are
doing this under the hegemony of the
United States. We should not forget this
part. 1 don’t want to go into details of
other things.

Let us come to our own economy. The
effect of unrestricted opening up of our
economy to foreign multinationals will be
against our total development and will
result in de-industrialisation. A few days
back, our hon. Prime Minister, while
addressing the Federation of Indian
Chambers of Commerce and Industry,
said that he would ensure a level-playing
ground for the Indian industry. This
statement should be noted by all the
Members of this august House. Our
Prime Minister goes and addresses our
industrialists, “I will ensure a' level-
playing ‘ground in our own country.”
That means that in the present set-up
anyway they are being discriminated
against. This situation has come after the
opening of our economy.

1 want to bring to your notice another
fact also. Globalisation of our economy
and liberalisation of our economy is being
talked of very much by the United States.
Our public sector companies, the BEL
and the BHEL, are producing some
systems and spare parts for our missile
development programme and our satellite
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The United States thought it fit to
blacklist these companies. They do not
want any goods from these companies to
go to the United States. There is liberal-
isation for us and protection for them!
Their laws are applicable to us. We are
an independent natign, not so strong as
the United States. But what we should
produce and what we should not produce
in this country cannot be dictated
by any other country in the world. This
cannot be allowed. Yesterday, our Prime
Minsiter, deliberating on our world view,
properly stated that our independence
and our power to make decisions could
not be and would not be allowed to be
infulenced by any other country, small or
big. He has made this definite statement.
Therefore, I don’t want to go into that
very much.

While inaugurating this Special Session,
the hon. Speaker remarked in the Lok
Sabha that we should start a second
freedom struggle. In a way, this is an apt
statement. One point has to be included
in the second freedom struggle. Invest-
ment of foreign capital into our country,
in effect, compromises our economic ac-
tivity and goes against our freedom itself.
Therefore, my point is that when we say,
“Freedom first and freedom last,” we will
not allow any country in the world to
touch our freedom. So, intervention of
imperialism into our economic sphere is
to be resisted by one and all.

Today our trade unions are quite vocal
against privatisation. They are forced to
say that this company or that company
s$hould not be privatised; the core sector
should- not be privatised, electricity
should not be privatised, banking indus-
try should not ‘be privatised etc. Some-
body will give the argument that they are
saying so because of their concern for
wages. Of course, without wages no one
can exist. Therefore, the workers are
forced to say that. But the main conten-
tion of the working class is that the new
policy which we propose to follow goes
against the national interest. We are try-
ing to protect the national interest.
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Therefore, 1 do hope that the whole
House would join me in supparting this
kind of action, The workers, who are
demanding this belong to various trade
unions affiliated to different political par-
ties. They have come together in making
this demand. This is a national demand
and I hope the House will fully agree
with their demand.

There are three or four ills which are
stated again and again. Before going over
to them, 1 would first like to speak on
the working of our federal system. Of
late some steps are being taken to have a
fresk: look at the powers of the States. It
is a welcome step. But, at the same time
the Constitution has provided power
sharing through the Panchayati Raj,
which means decentralisation of powers.
Many States have not taken this up
seriously. Panchayati Raj is a very impor-
tant aspect of our federal and democratic
set-up. In this connection I would like to
cite the example of my State, Kerala, or
of another State, West Bengal. There
these things have been taken up seriously
at the grass-root level. Peaple’s power is
being encouraged to develop the
economy and polity of the country. This
should be taken note of by this House.

We are saying new challenges are com-
ing up. The President, the Prime Minister
and everybody now talks of new challeg-
nes. One of the greatest challenges is the
challenge to fight corruption. There is no
doubt that this cancer is eating into the
vi.als of the democracy of the country. It
has to be fought. A statement published
in the Investment Week says that the
total black money in circulation in the
country is Rs. 5,77,383 crores. This, has
given rise to a parallel economy. In fact,
this part of the economy is being illegally
maintained and managed. If at all we are
serious in fighting corruption, where from
should we begin? Are we to begin from
NGOs taking Rs. 2~ as bribe? The black
money of five lakh and odd crores of
rupees, which goes against our total
economic system, goes into the pocket of
the under world dones, the criminals.
Besides, the capitalists are also amassing
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this money. What is the approach of this
Government to this? I do not blame this
Government, but this is where T want a
change to be brought about. I want a law
to be enforced to see that these people,
who are taking a ride on our economy,
are stoped from carrying on this illegal
economic  activity. The Government
should do that with all the force available
with it. Then only these people will «
realise that this Government is serious in
fighting corruption. If the Government
wants to fight corruption, we are here to
support it. But, I must point out that the ¢
fight does not mean we only create a
legal mechanism. It will not be sufficient.
A consciousness has to be developed
amongst the citizens, especially the politi-
cal leaders of the country that corruption
of any type will not be pardoned by the
people.

Therefore, it should not be encouraged
by any politician of the country. We
should take that pledge. Only then we
can fight corruption.

Another danger is being talked of and
that is the real danger. The danger is the
nexus between criminals and politicians.
The Election Commission has published a
list. T don’t want to read it. It is a
horrible list. According to the list, there
are 40 Members of Parliament who are
history-sheeters. Among MLAs, there are
5,000 history-sheeters. This is the kind of
background., They are being encouraged *
to contest elections. They are supposed
to be the guardians of democracy. They
are known criminals. With their money
power, muscle power, with their arms’
and other things, they distort out democ-
racy. 1 had contested from a constituen-
cy. At that time, 1 had incurred a total
expenditure of Rs. 1,500. That was a big
amount which we could not afford. Some

" Member from the Lok Sabha was saying

that the amount of expenditure had in-
creased considerably. They wanted 200
jeeps for electioneering. In those days we
could not afford even one jeep. This is
the situation. Therefore, this nexus bet-
ween criminals and politicians should be
fought back. I understand that the Elec-
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tion Commission is proposing some legal
steps in this direction. I welcome it. |
don't think it can be stopped by taking
legal steps alone. It should be stopped by
all Members of Parliament and the
Government taking a pledge. Only then
we can stop this thing.

Another thing, Sir, is the danger of
increasing communalism and castcism,
The point is for immediate political gains
and for cashing on the difficulties being
faced by the people because of the wrong
policics being pursued by the. Govern-
ment, certain political parties are using
these things for spreading casteim and
communalism. This is agains tthe concept
of our Constitution, This is against the
dictum of our Constitution. This should
be fought. Unless the Government takes
scrious steps to ameliorate the lives of
ordinary men, ‘especially the Dalits and
OBCs, it cannot be fought. We have
been told that the Government will
amcliorate their conditions within 10
years. But now already 50 vears have
passed and nothing has been done. Now,
what is their position? 1 don’t want to
explain it because there is no time at my
disposal. The point is that we must fight
against communalism and casteism. The
Government  should  take steps to
ameliorate the conditions of the lower
stratum of the socicty; and their standard
of living should be raised to the level of
others. Only then this problem can bc
solved. For such kind of a step, any step
being taken by the Government, any step
being taken by other political parties, our
party will be with them. We are having a
parliamentary system. Here is a system of
plural democracy in which capitalism is
there. But we have said it under the
Constitution, our goal is socialism. Okay,
I don't mind if socialism s
not there, But, a1 the sam¢
time, what is there? The capitalist system
the world over has proved beyond doubt
that it cannot give a justifiable society.
So, they claim that they are going to
build a new world economic order. But 1
say they are building a new world
¢conomic disorder by which a large part
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of society, 95 per cent of society s living
in poverty and in pecuniary conditions
and want. Only 2—S5 per cent of people
amass a Jot of wealth. This is the disease
of the cpaitalist system. Many friends
here want capitalism. I am not against it.
But, if you want to treat the disease, you
must understand the disease-whether the
disease is ‘X’, ‘Y’ or ‘Z'; whether this
Minister or that  Minister;  this
Government or that Government.The
system itself is afflicted with this kind of
of a disease. So, when we leaders discuss
in Parliament, the experts in diffirent
areas should ponder over whether the
capitalist systems can give the answer to
our difficulties. No. It is not possible.
Therefore, Sir. 1 say here, with humility,
the only salvation for the country is
socialism with demoeracy, with liberty,
which 1 do not want to scuttle in any
way. FPeople might say, “Immediately
stop this or that”. That is an old theory. 1
do not want that. I am only saying that
our people, our nation, are to be
protected. I want a better life for them.
It cannot be provided within the
framework of capitalism.

Therefore, when we discuss today
certain points, which I have spoken of,
we must forget all the political
differences. My statements may be right
or wrong. They may be corrected by
mutual discussions. T am a Member of
the Committee which is headed by
Chavanji—the Ethics Committee. We are
discussing how we should behave here in
Parliament. Many are teaching us what to
do and what not 0. But we are making
an effort to see that ethics are held high
so that our society can be properly
guided. So, in this august House, , when
we get this opportunity to discuss and
digest what we have achieved in the last
50 years, we must agree that the system
constraint is the basic constraint. Without
changing that, bits of treatment are not
sufficient. I am not against any kind of
trcatment, allopathy or homocopathy or
anything. But you should understand the
disease. The disease is very serious
Therefore, we must come tegether and be
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collective. In one of the biggest States in
India, in Mumbai, some statements are
being made by somebody that the statuc
of Gandhiji is to be replaced with the
statue of Godse. I do not know why and
how this kind of demand comes. My only

submission is, we have taken positions in
our politicial lives. We have taken

different positions. This is an occasion to
ponder over the effect of it. So, the
Constitution which is a versatile one and
which we want can be changes. We
skould come together to see that India is
made the biggest country, the strongest
country, of the world. we are not
pigmies. We are a country next only to
China in size. We are a country having 95
crores of people. We are a couniry
having the biggest scientific personnel in
the world, perhaps next only to one or
two countries. This way, our country is a
big country. The talent, history and
culture which we have inherited are not
small. They are big. Therefore, we
should make a collective effort to build a
new and prosperous India.

With these words, I conclude, Sir.
Thank you very much.
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SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, it is really a national
introspection. It is an introspection of the
nation as a whole to find out in a useft
way wherc we had failed. If we t
failed, it is not a question of apportio
the blame on others who had beer
power for so long in this country but it is
a question to really find out why our
country, so rich in resources, has been
rendered so poor, why a country, as ours
is, is becing tainted as one of the most
corrupt nations in the world. It is really
important 1o find out if there has been a
rcal shortfall in the national policies and
to find out what the anachronism is in the
process of implementation.

Sir, without rancour, with a sense of
dedication, with respect for each other,
with an attempt to find a national consen-
sus to build a ncw nation, the Parliament
should undenaké, and it has undertaken,
a noblc task of retrospection. While ap-
plauding the move, lct me tell you that
the Parliamentary system is a political
system. The experiment which is going on
involves the largest democracy of the
world and the result of this experimenta-
tion is surely to be far reaching, not for
the country but for the world as a whole.

Let us not boast that we have suc-
ceeded in our experiment. At the same
time, let us not lament that we have
failed. Actually, we are in the process of
a long-drawn experimentation. The point
is, if India has to live as a nation, it has
to live in a parliamentary democracy. If
the system of parliamentary democracy
disappears, the nation perishes because
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we had our own experience of authorita-
rian, dictatorial, personalised political be-
haviour of a number of leading political
lcaders. We have our experience of
Emcrgency. You had opposed Emergen-
cy, being in the Congress. Many of us
who were outside, did not oppose it. We
committed wrong. The point is, a multi-
lingual, a multi-national, a multi-racial
country like India, with enormous diversi-
ty of cultural values, can only be bound
together with the strings of a responsive
system which is transparent, which is
tolerant and which is open. Where there
is a difference of opinion, as is likely to
be among different political forces, the
conflict of views and the conflict of inte-
rests is sought to be resolved on the basis
of national  consensus  within  the
framework of a well-drawn-up national
agenda having priorities identified. Sir, in
a parliamentary system, the battle for
change of political power goes on through
clectoral battle. In a system like this
turmoil associated with a struggle for
political powcr is naturally observed.
That is thc strength of a parliamentary
democracy. That is what we have learnt.
Many of us have learnt from our own
expericnce. But, that is not the only
vardstick to mecasure the success of a
political system. The success of a political
system depends on to what extent it is
able to take care of the basic human
problems. May I tell you, fifty years of
freccdom has not given what is due to the
common masscs. Not enough has been
donc for the downtrodden. Not every-
thing that should have been done, has
been dane. Sir, fifty years of freedom
have failed, utterly, to tackle the problem
of stagnating poverty, mounting unem-
ployment, lingering social atrocities, gen-
der inequality, perversity in public life,
violation of standard and law and unend-
ing corruption and also, Sir, abuse of
political power by people in high posi-
tions. That is why I am inclined to
conclude that the political system trails
far behind the task assigned to it by the
national movement. The political system
is lagging behind. Free expression of the
will of the people, Parliament as the

f
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nitional watch dog, a committed multi-
party system, morality in public life, vigil-
ant media and effective public opinion
are the ecssential ingredients of a par-
liamentary system. Unfortunately, refer-
ring to the same view expressed by the
carlicr speaker, 1 say criminalisation of
politics and politicisation of criminals,
role of black money, opportunistic gang-
ing up of political parties, whooping up
of religious sentiments and chauvinistic
slogans interfere grossly with the very
expression of our view through the elec-

toral process. Sir, it goes without saying ~

that the clectoral system needs a total,
qualitative, overhauling. The question is:
there must be a more stricter supervision
of the clectoral process. Elections must
be made less expensive, penal action
morc rigorous. It is time for the political
partics to come to an understanding on
the question of ending the intrusion of
criminality in the national politics. This
agenda needs 1o be attended to expediti-
ously by the diverse spectrum of political
views in the country,

May I submit, there has been a move,
a dcliberatc move, over the years, to
restrain - Parliamentary intiative. There
has bcen a move to curb Parliamentary
vigilance. There has been an attempt to
sideline—at  lcast, marginalise—Parlia-
ment. There has been an excessive con-
centration of Executive power. There
have been examples of people, dizzy with
personalised behaviour. There has been
an arrogance exhibited on the part of
individuals, being  pampered by
sycophants,

There has been an attempt, over the
years, to curb the Parliamentary system.
When Nehru was the Prime Minister,
Parliament met for 120 days or more. But
today—I do not blame Mr. Gujral—Parlia-
ment meets for 80 or 90 days. I believe,
the Committee system, the Committee,
in-camcra, is not a substitute for an open,
transparent, Parliamentary discussion.
The hon. Prime Minister may Kindly take
note that an expanded Prime Minister’s
office, the so-called PMO, has emerged
as an alternative centre of power. In a

&
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Cabinct system of Government, this is
quite contrary to the provisions of demo-
cracy enshrined in our Constitution.

This is one aspect, but not all.

Let us look at the other aspect. Has
the Parliament done its job? Have we
done the job we have been called upon to
do by the people? There are, at least,
two examples.

There was a complaint that money had
passed hands to enable a minority
government to win a vote of confidence.
This was not in the very distant past.
When the complaint was made, it was
shocking that Parliament did not decide
1o look into the complaint and find out if
there was any truth in it, whether bribery
had a role in Parliamentary proceedings.
This is where Parliament had failed.

There was another occasion. A Joint
Parliamentary Committee set up by the
Government had produced a unanimous
report on the mega security scam. The
Committec acted on behalf of the Parlia-
ment. But the unanimous recommenda-
tions of the Joint Parliamentary Commit-
tec did not find a place in the decision-
making process of the Government. Parlia-
ment could not compel the Government
16 agree and accept the unanimous re-
commendations of the Joint Parliamen-
tary Committee as an expression of the
collective wisdom of the Parliamentary
systen.

In a way, in a mood of introspestion,
let the Elders, let my colleagues, kindly
ponder whether party affiliations stand in
the way—or, should stand in the way of
the independent, useful, effective func-
tioning of Parliament.

What did Mr. Feroze Gandhi do? I
hope the country has not forgotten
Feroze Gandhi. What Mr. Feroze Gandhi
had done when Nehru was the Prime
Minister, we shudder to do today when
people of lesser stature are in power. Sir,
it is really time for the political leadership
of - the country in diversity to kindly
consider whether the misuse of party-
whip or the widespread use of party-whip
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in some cascs is in a way responsible fo)
the meaningless, pointless and purpose-
less functioning of Parliament.

_ Sir, the point is that if judicial activism
Is o be condemned, should not Parlia-
ment be hauled up for parliamentary
paralysis? If judicial activism js there, it
has to be attributed to the inability of
Parliament to act in time and respond to
the situation.

Qn the other hand, what do the people
believe Parliament should be? Sometimes
it is called “Mock Parliament.” Some
days before there wgs a programme of
mock parliament in a school in Calcutta,
Therc were unusual scenes. The teacher
who was presiding over, asked why that
was being done. The answer was atroe
cious. The answer was, “This is what 1
have seen my elders doing on the floor of
Parliament.”

Sir, the people feel rewarded by an act
of real nature of Parliament. They really
feel rewarded when detrimental policies
are questioned when people’s miseries
are highlighted, when failures are iden-
tified, when people in high positions are
cautioned or when culprits are asked to
be penalised. When this is done, people
feel rewarded. But, when there is a
derailment, as it occasionally takes place,
there is a sense of anguish and there is a
sens¢ of anger among the people whose
representatives we are in Parliament.

Sir, not everywhere has the parliamen-
tary system been found to be useful. The
parliamentary system in the former Soviet
Union did not succeed. I have no hesita-
tion in accepting that. It is a historical
truth. The parliamentary system in the
former Soviet Union did not succeed
because it functioned under limitations. It
was devoid of freedom. It was devoid of
independence.

On the, other hand, Sir, in the western
countries, in the so-called western demo-
cracies, the parliament seems to be domi-
nated by aristocracy and by propertied
sections. Seldom issues of common peo-
ple find an expression and most of the
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time the issucs taken up for discussion
arc sclective.

Sir, every game has its rule. Parliament
.cannot function only on the response of
the Government, which also we find sel-
dom in the House. Parliament depends
on the co-operation of the Opposition
also. Therefore, it is time for us to find
out the truth. The principle of accounta-
bility calls for establishing not only the
accountability of the Government to-
wards Parliament but also the accounta-
bility of Parliament to the people and the
nation. We must seriously consider
amending the Constitution and finding
out if we can give a shape to the demand
of recall of the representatives of the
people in Parliament, who are not found
1o be fit for the lofty task assigned to
them.

There is a crucial role that the Press
can play. Unfortunately the media plays
upon sensationalism. If Press plays a
useful role, maybe, healthy traditions of
the House can be developed. Therefore,
Sir, while affirming our commitment to a
parliamentary system, let us work for the
removal of weaknesses and shrotcomings
of the parliamentary system, let us work
for strengthening the parliamentary
system, let us work to make it more
meaningful, vibrant and consistent with
the aspirations of the people. Sir, the
point is that the Parliament and only the
Parliament has to be relied upon as an
instrument of social change reflecting the
aspirations of the masses. The country
has waited for too long. Fifty years is too
long a period that this ‘country has
travelled. There is a sense of impatience;
there is a sense of frustration; there is a
sense of anger. If the parliamentary
system is incapable of reflecting the
urgency of the situation, we may be out-
manocuvered by the adverse social and
political forces. Therefore, we need to
bring about an immediate change—a
change for the better, a change for the
poor, a change for the down-trodden, a
-change for the under-privileged; and our
political system must be so amended as to
be able to carry out that fask
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expeditiously. People have waited for too
long. Parliament must not allow time to
pass the way it has been doing. Thank

_you, Sir, for giving 'me the time.

MR. CHAIRMAN: Shri H.D. Deve
Gowda.

s favm Fan wRe (Reeh): T,
gt Wl = T T o, I A g, A
go |

MR. CHAIRMAN: Yes Sometimes,
when a former Prime Minister wants to
speak for the first time, we should give
him some consideration.

THE MINISTER OF
INFORMATION AND
BROADCASTING (SHRI S. JAIPAL
REDDY): Sir, I request Deve Gowda Ji
to come to this seat and speak.

SHRI H.D. DEVE GOWDA
(Ka}nataka): Sir, 1 have no glamour to
speak from there. Please, with the
permission of the Chair I am speaking
from this place itself. 1 sought his
permission. 1 do not want to speak by
encroaching upon the time of any other
political party. I gm a Member of this
House. If my party has indicated the
timing, 1 will abi‘% by that. Whatever
time has been indiéaed: by my party, I
am strictly going to adfire to that. There
is no nced of a special privilege as a
former Prime Minister. I would like to
make this point very clear.

Sir, ] must congratulate this House for
the four-day agenda fixed with your
permission, consisting of four major
issues. Today is the last day and we are
discussing  Parliamentary  Democracy.
Yesterday, the House discussed India and
the World. The day before yesterday it
discussed the country’s economic affairs.
And on the first day, it discussed Human
Resource Development, Science and
Technology. These are the four important
specific issues fixed in the agenda for
discussion.

Sir, 1 must associate myself with the

views expressed by Shri Jitendra Prasada
a senior Member, that at least for the
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first time, after you occupied the Chair,
therc is no waste of time in this august
House. Your advice was well-taken by
cvery one of the Members of this House,
irrespective of party affiliations.

Sir, 50 years after our independence,
or 47 years after we adopted our own

Constitution, we are now examining the -

achicvements or are having an
*introspection as to where we have gone
wrong and what we should do. These are
the issues which we have to ponder over.

+  Sir, I must admit this country has made
tremendous achievements on various
aspects. 1 do not want te go in into the
detail of those achievements.

Sir, we may compare with the
achicvements of some of the other
neighbouring countries, which are small
ones with a population of ten million,
three million or two million.

What are their achievements in the last
40 or 50 years? What is their per capita
income? When we saw their achievement,
it was so stupendous, it was so great. But
we must know that our country with a
population of 900 million people has
achicved many things in the last 50 years.
They are not small. But there are some
arcas where we have to concentrate in
the coming days. Sir, I would like to
make myself clear. So far as our
achicvements- are concerned, 1 am not

+ going to attribute any political motive to
the pcople. -who are sitting in the
opposition or in the ruling party. In the
last 50 ycars everybody has contributed

* his mite and extended his cooperation to
achieve so many things. The State
Governments and the Central
Government  collectively worked and
extended cooperation to each other to
achieve many things. We can say that our
country has achieved self-sufficency in
food production. That is one of the areas
where we are proud of. When have the
Statc Governments not cooperated? As
you know, Sir, agriculture is a State
subject; and irrigation is a State subject.
So, it is not that the Central Government
alone has contributed to achieving so
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many things. The State Governments also
have  contributed. Different  political
partics in different States have also
contributed because the system is like
that. Every political party in its own
sphere of activity has extended its
cooperation for all our achievemeénts. I
can list them out.

Sir, according to some reports, 28
million people died due to severe drought
and severe famine during the British rule
and during the Independence time. After
Independence, no such thing happened.
It doesn’t mean that there was no famine.
Whenever the country faced famine in
any part of the country, the Central
Government and the State Governments
came together and took sufficient care to
protect the lives of people. India ranks
third in scientific advancement. We have
built our own atomic energy plants. We
are also ahead in the space programme.
India is the fourth largest defence power.
India ranks ecighth in industrial base in
the world. Above all these, we have
struggled and preserved our
parliamentary democracy. Shri Gurudas
Das Guptaji had mentioned one recent
cvent how we tried to- save our
Government. Let us be frank. Let us be
honest. I do not think any political party
in this country is free from power
struggle, whether it is the Congress Party
or whether it is the BJP or whether it is
the Janata Dal. Every political party tries
to use its own game to achieve its goal.
This is what we have witnessed in the last
50 years. Mr. Chairman, Sir, with your
permission, if I use a strong word nobody
should mistake me. Parliamentary
democracy is a struggle for power.
Nobody can deny this. This struggle is
supposcd to be conducted within the
framework of the Constitution and rules
of the game. But the constitution has
become only a vedic scripture which is
meant only for reading, when required.

"Sir, what is practlsed today is, we talk of

corruption; we take oath here in the
name of the Constitution, in the name of
God. But when we face elections, we use
all methods. This is the first time 1 have
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come to this Housc by an indircct
clection. In my career, I have fought ten
elections. Is there any honest man in this
country who can say that he has not used
any - false method in the election? Let us
be truc to our conscience. Instead of
throwing mud against each other, let us
try to realise the damage that has
happened to our system. Try to improve
the very system with mutual cooperation.
It is not possible to remove or repair the
damage that has happened in the last 50
years. The values that have declined in
our systme cannot be restored by one
political party. We should all combine
and evolve a code of conduct among
ourselves.

When the Deputy Chairman moved the
motion, Mr. Hanumanthappa raised the
question: “Is the motion going to be
adopted? Or are any specific decisions
going to be taken after the four-day
discussion is over?” He raised a very
specific question. I was watching from
here. Sir, I leave it to you and to the
House. On certain issues which are of
national importance, can we not find out
a solution collectively?

Sir, population is one of the major
issues. For the purpose of vote-bank,
each political party uses its own methods.
1t is not possible for one political party to
find out a solution to this major problem.
Everybody knows that we are suffering
from excess of population. Everybody
knows it. But we do not want to take
hard decisions. We wanted to see that the
population growth declined only with the
cooperation of the people at large. In
some Statcs, they might have achieved it
because of their literacy, as in Kerala and
in some of the southern States. But it is
not so in the northern States. Sir, I do
not want to elaborate on that issue.

There are certain issues on which we
can sit across the table. Let the Prime
Minister convene a meeting of all leaders
of political parties. The Speaker and the
Chairman can convene a meeting of
political parties. You do not belong to
any political party once you become the
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Presiding Officer. We have got the
highest confidence in you., And you
know much morc than all of us about the
problems that the country is facing today.
You make a beginning. Both the Speaker
and the Chairman can make a beginning
and call all the leadcrs. Would it not be
possible for us to find some solutions to
these burning problems? Try, we will try
to coeoperate. It is not a question of
leaving it to the political parties. We have
come to such a stage that it is not easy.

With this background, I would like to
draw the attention of the House to some
issues. Parliamentary democracy, to some
extent, has lost its importance. Who is
responsible?  We ourselves are
responsible. We don’t want to blame
anybody. We have ourselves made room
for that. Sir, we say that this House is
supreme. Any decision taken by this
House today is going to be challenged in
a court of law. We have seen that even
the presiding officers have been
summoned by the courts. We have
allowed such a situation to come because
of disunity among the members of the
House, whether this House or that
House. This has happened because we
have taken a decision on the party lines.
We say that this House is supreme and so
long as we function within the framework
of the Constitution, it is all right. But we
must have introspection for reviving,
regaining or restoring the supremacy of
this House when the presiding officers
are being summoned by the court. I don't
want to encroach upon the Judiciary or
the judicial independence. There is no
question of criticising the Judiciary.
There is no question of attributing -any
motives to the Judiciary. We give the
highest respect and regard to the
Judiciary. At the same time, the
supremacy of the House cannot be
allowed to be eroded. I am going to
make that request to you, Sir. Sir, you
have vast experience. I make a request to
you as well as the Presiding Officer of
Lok Sabha to find out a solution at least
to revive the supremacy of both Houses
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of Parliament. I would only like to make
this rcquest to you.

Sir, Parliamentary Democracy has been
exisiting in this country for the last fifty
years. When I say this, I say this not with
any bias or anger. Normally, when I take
up the issue of rural masses or the
agriculturists or the unorganised scctor,
some people try to attribute the motive
that 1 am only interested in the rural
masses or the agricultural sector. It is not
a fact. Sir, we have amended the

. Constitution of India seventy times. But I
would like to draw the attention of the
House to only onc amendment, that is,
42nd amendment. The meaning and the
scope of the world ‘socialist’ was
intentionally introduced in the Preamble
by the Constitution 42nd Amendment
Act 1976. The principal aim of the
sacialist State is to eliminate inequality in
income, status and standard of life. The
basic framework of socialism is to provide
a decent standard of life to the working
people and especially to provide security
from cradle to grave.

This is an explanatory note to the 42nd
Amendment which was passed by this
House. This is a blend of Marxism and
Gandhism leaning heavily towards
Gandhian Socialism. It is a long march
from a wholly feudalistic pattern of
L society to a vibrant, throbbing, socialist
welfare society. But during the journey
towards the fulfilment of the goal every
State action, whenever taken, must be

, directed and must be so interpreted as to

takc the society one step towards that
goal. T am not going to tell you that we
have not made any attempts in this
regard. In the 1930s, the Father of the
Nation had written an  article,
Parliamentary Democracy, in YOUNG
INDIA. What type of a Constitution did
he dream of in 19317 He wrote: “I shall
strive for a Constitution which will
releasc India from all thraldom and
patronage and give her, if need be, the
right to sin . I shall work for an India in
which the poor shall feel that it is their
country in whose making they have an
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effective voice, an India in which there
shall be no high class or low class of
people, an India in which all community
shall live in perfect harmony. There can
be no room in such an India for the curse
of untouchability or for the curse of
intoxicating drinks and drugs.” I don’t want
to take the time of the House of read the
entire article which had been written by
the Father of the Nation. What are we
witnessing today? A fight for political
power on the one side and the caste
struggle on the other. Religion is one of
the major factors. Let us collectively
think over whether this struggle should
continue or we should put an end to it.
Mr. Jitendra Prasada was saying that
even when posting officers caste would be
the consideration. Today, to come to this
House caste itself is the consideration.
When such is the situation where religion
or caste is used to enter into this august
House, When we use this weapon, how
are we going to remove the caste system
in burcaucracy? When I took over as
Prime Minister of this country with the
help of our Congress friends, I appointed
a Brahmin as Cabinet Secretary; I
appointed a Brahmin as Principal
Secretary. 1 don’t want to list out the
social welfare measures which I had
taken because I don’t want to use this
platform to state the achievements of
what we call the coalition Government
during the 13 or 14 months. We have also
scen the performance of a stable
Government with two-thirds majority for
47 years in this country. I am not going
to use this platform for political purposés.
I am not going to play politics today.
Please remember one thing. The decision

wag ot yours. The decision was not ours,
The decision was given by our masters

for a coalition Government. It was a
political compulsion. We have accepted a
coalition Government and we may have
to continue the coalition system in this
country' for some more years to come.
Today whatever may be the claim of any
political party, the situation is like this.
Shall we have to wait for next 50 years to
solve the problems of those people who
have been denied their rightful share in a
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frece society? 1 remember whe: the late
Cyani Zail Singh ‘said. He came to my
State. While pardcipating i 2 public
tunction he said, “india is 8 rich country.
This country is full of rich vescurces. But
the richness is in the hands of a few
incividuals and that richmes: % not
equaily distributed. This is the injustice
that is being done. We must {ake crre of
it.” That is what we have to do
collectively. We have 1o, collectiviiy
correst  the  mistakes  that™ we  have
committed. 1 would like b give one or
two examples. I hopc robody will
misunderstand me. So far as the Indian
Trusts Act is concerncd—this iscue was
debated in the other House—how many
private trusts have been established in the
country? Have farmers  established
private  trusts? Have  unorganised
labourers established private trusts? Have
Backward Class people established
private trusts? Have the Scheduled Caste
peoplc cstablished private trusts? Who
are behind all these private trusts? How
much money are they going to put in
thosc privatc trusts? Sir, in the last 30
ycars we have amended the Coastitution
74 or 75 times. Is there any dearth for
elitc people? People like me canmot
interpret 2 law. We are not so well

cquipped in legal aspects. But we have.

got some practical knowledge of how this
country has been exploited by the elite
section of the people. We want to fight it
out. We are not going 10 leave this issue
to be further exploited by those people
who are trying to cxploit the country in

the name of intelligence and elitism. Mr. -

Nayar, you are a columnist. You have
come here. I congratulate you. You may
be able to throw some light on this issue.
How may private trusts have beea
established in the last 50 years in this
country? How much wealth tax and
income-tax has been evaded? It is @
political battle. If somebody is wanted or
if you want to kill somebody, you brand

him as some corrupt politician. If you -

want to kill a dog, call it a mad dog and
kill it. Today the atmosphere is such that
every politician is corrupt and the whole
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colical system is corrupt. It is full of
corruption. 1 am sorry to say this. 1 am
ne. prepared to accept it I have fought
this battle. There is nothing for me to
hide. Qur Prime Minister has taken a
decision 10 constitute an Anti-corruption
Call.

1.00 P

I welcome it. But he must take some
steps. /irt, he must take steps ageinst
the ten momths rule of ouwr owa
Government. Sir, why I am saying this is,
two days back 3 newspaper against the
United Front Government itself. The
Fuurth Estate have got afl freedom; that
is their privilege. What were the
headlines yesterday? They were: “Paswan
in Rs. 200 crorc mess”, “Trsin contract
leads 10 legal wranglings.” There iz a
Public Interest Litigation. They have put
my phote but it is not so good-looking.
My colour is not so0 good-looking.
(Interruptions)  Krishna, you  are
fortunate. (Interruptions) Why ! am
saying all this, Sir, is when today
everybody is free to go to court in the
name of Public Interest Litigation, 1 only
appeal to the highest authority and the
judiciary to dispose of these cases in a
time-bound period because when once
the Public Interest Litigation is filed,
nuturally some mala fide motivation is
going to be made in the petition and they
will issue 2 notice. On the day the notice
was issued, it was widely published as if
somcthing has happened and it is going
10 be disposed of after three years or four
years or five years. The damage is not
going to be repaired. 1 only appeal 10 the
highest forum, the Supreme Court, the

" head of the judiciary, through this House

to dispose of the Public Interest
Litigation in a time-bound programme
and, in the meanwhile, the Prime
can also go through his
machinery and try to find out the truth.
Sir, we heard, we did not want to live at
the mercy of anybody so far as corruption
issue is concerned. Mr. Krishna kmows
the battle which we have fought. I faced
14 Public Interest Litigations and you
also know at least vou have reed

.
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somcting in the newspapers. 1 aiso faced
the Lok Ayukta enquiry, I also faced the
COD enquiry. After facing all these
enquiriecs 1 have come to this House.
People are talking a Jot about corruption
but if these peopic misuse these platforms
—-- whether it is media or any other
vlatform —— they can demolish any
rolitical leader. Leadership which has
tome up from the medis nianagement
can be demolished. It is not so casy to
demolish a leader who has come from the
grassroot level. Sir, why 1 have drawn
attention 1o this particular instance about
sorruption and criminalisation, is because
! have got a lot of figures of how inany
people are facing various  criminal
charges, to which party they belong and
alt that. 1 do not want to rase all that. It
is not relevant for the discussion today. 1
think Shri Jitendra Prassda has ssid thet

cvery political party wants to use, anti-
social elements. I do not want 1o use the

word, ‘criminals’. But 2t the same time, 1
request the Government of India on one
issue. Several Chief Ministers cxpressed
their views as far a5 Article 35 is
concerned.

1 would like io #ve 2 word of caution
here. While introescing that paiticular
Aricle, the framers of gur Constitution
and our forefathers, who were the tallest
leaders, had given the Central
Government a Vajra. Yes, | agree that it
should not be misused. But if you remove
this Article, a day will come when the
States will become independent and the
unity of India will suffer. You may agree
or may not agree with it, but the unity of
the ccuntry will be demolished.

Sir, I have got many reservations on
this issuc. The country cannot be allowed
o disintegraie. At the same time, the
people at the helm of affairs should also
not misuse this particular provision.
Article 356 has given such vast powers 10
the Central Government. But there is
only one word of caution, particularly on
the low and order point. Law and order
is a Statc Subject. We say that and
straightway try to escape from the
responsibility of the Central Governmeat.
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No, it is the boumeien duty o e Central
Government. If any State Govermment
misuses its authonity to destroy its
political oponents, the Ceatre cannot
sscape its responsibility. That & the word
of caution | wanted to give,

Sir, T will come to the poorer sections
of our society, »ho have tc struggle for
their living. I don’t want to blame
anybody. We have made progres im
agriculture and the country has become
self-sufficient. But $till more than 36 per

cent of our people are not in a position
10 buy things. They have no purchasing
capacity today. Take mainutrition.
Yesterday a doctor from Maharashtra
was quoting certain figures. We have
buffer-stock, but our people do not have
purchasing power. That is why we had
launched that programme. But the States
also have to cooperate. They must have
sufficient infrastructure. 1 know the
difficultiecs. How has poverty become
more in the rural areas as compared to
the urban arcas? We accepted land
reforms. It was part of the Congress
philosophy and this resolution was passed
at its Avadi Session. 1 don't want to take
any credit for it. But have we put a
ceiling on income of people in urban
areas? The Urban Land Ceiling Act was
passed in this very House. But how much
excess land have we been able to
acquire? We had introduced the Land
Reforms Act very vigorously in some of
the States. 1 think one or two States
haven’t taken it seriously even today. I
don’t want to name those Staies. But |
know scveral States have implemented it
seriously. I had also been brought under
the IX Schedule.

Nobody should go to court. What is
the actual position in this: regard? Sir, 1
would like to draw your atteation to the
literature which the hon. Speaker has
given. I must compliment the Secretariat
for it. It says, “According to the 1988
National Sample Survey Organisation,
between 1953-54 and 1981-82, the
number of operational landholdings in-
creased from 44 million to 71 million
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consequent on fragmentation of holdings
due to population growth. The average
size of the operational holdings declined
from 3.05 hectares to 1.67 hectares. What
is the effect? It has affected our agricul-
tural productivity. We might have
achieved self-sufficiency in food today. A
day will come when we will have to face
our own problems. Sir, they have asses-
sed the food that is required in the
coming years and I don’t want to talk
about all those things. The average hold-
ing is 0.38 per cent. I have got the figures
in this regard. These arc the figures of
1981-82. Today it is 0.38 per cent. It is a
small holding. How can they live? What
surplus produce can we expect from
them? You talk of exporis. Some people
argue that honey and milk will flow in
this country. Some people argue in elo-
quent English, in beautiful English and in
beautiful Hindi. Let them convince me. [
am prepared to sit with them, go to their
house. When 76 per cent people today
arc having less than one hectare of land,
that is the real India. A day will come
when they realisc it. Today, in the name
of religion, in the nmame of caste, they
have a split socicty.

Sir, our senior leader from Kerala is
sitting here. We call Kerala agriculture as
kerchief cultivation. It is ten gunthas,
twentty gunthas. What will be their in-
come? Can they produce surplus food?
They have to live with other occupations.
they work as labourers. What should we
do for them: Dr. Manmohan Singhji is a
Member of this House. The other day, 1
heard his speech. The IMF and the
World Bank are putting all restrictions
about our subsidies. The day before yes-
terday, somebody during the course of
his speech said that our Finance Minister
had said that a white paper would be
published on subsidies. What are these
subsidies; What is the quantum of sub-
sidies we are going 1o give to agriculture?
Let us examine it. There is no need to
favour anybody. Sir, according to the
figures they have given here, the total
number of labour-force is about 352 mil-
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lion. Sixty-eight per cent of the labour
force is in agriculture.

Sir, once the ccuntry’; income was
about 60% what you call, the national
income and today it got reduced to 58%.
What are we doing? We, who are sitting
here for introspection, at least after fifty
years of Independence, should collective-
ly apply our mind. Some people today
are enormously rich that they cannot
keep their money here and they discuss
about political corruption! What is the
money thet has been siphoned off from
this country? Today morning our senior
Member from the Left, while initiating
the discussion said that five odd lakh
crores of rupees is in black-marked and it
is being operated as parallel economy in
the country. I.heard his speech. 1 do not
know whether it is five odd or two odd
lakh rupees. So much money has been
siphoned off. Men may come and men
may go, Prime Ministers may come and
go. All, whether senior leaders or junior
leaders - 1 am not intcrested in giving a
gradation—should collectively sit together
to find a solution. Otherwise, I will tell
you, it is not so easy to solve the problem
of those people who have been neglected
in the last fifty years. Giani Zail Singh
has said about this. 1 would quote
Babasahcb Ambedkar in the end. Sir,
what is the percentage of literacy among
the Scheduled Castes, Scheduled Tribes
and minorities? What is the percentage of
employment? Sir, when I discussed this
matter with my colleagues, they said that
providing reservation to minorities is not
so simple here. should they not live in this
country? Should they not get the rightful
share? In karnataka, we have provided.
The minority population is ten per ccnt
there and we have provided four per cent
reservation in all jobs exclusively for the
minorities out of the 50% reservation as
directed by an interim order of the Sup-
reme Court. We had given reservation
before it was referred to the full bench.
We have given reservation to Muslim
minority as a separate block. We have
provided four per cent reservation in all
classes, class two, three, four and all of
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them. We have been implementing it in
the last three ycars. No court is coming
in the way at least. Is the Leader of
Opposition, Sikander Bakht, going to
oppose this? I do not think. I would like
to tecll your sincerely that in the entire
Central Secretariat, I think, there may be
one Sccrcretary or Additional Secretary
bclonging to Muslim minority. In the

< entire  Central Secretariat only one
member from the Muslim minority! 1 do
not know about Decputy Secrctaries or
Under Sccretaries. When [ was the Prime
Minsiter, 1 asked the Cabinet secretary
why should we not bc able to have
Muslims in two or three places. Sir, this
is the situation. We talk of cquality,
fraternity, and that all are equal in the
eyes of God and in the eye of the
constitution. T would request the entire
House not to mix politics.

Some States have taken some decision
on this line. Why not we? In the Central
Secretariat, we are unable to get one
Muslim, even after fifty years of
independence, as a Secretary. Mr.
Saifullah is thc man whom Mr.
Narasimha Rao, had made Cabinet
Secretary. After that I do not think that
there is any Secretary from the Muslim
community.

AN HON. MEMBERS: One Foreign
Secretary was also there
(Interruptions)...

SHRI H.D. DEVE GOWDA: Today,
1 was unablc to get. In my ten months’
time this problem I faced. Why 1 am
saying this is, why we should not think
over on these progressive measures.
Minority  Development  Corporation,
Financial Development Corporation,
illiteracy 1 do not want to go into all
these details. T do not go beyond the
time. | can understand your looking at
the time which has been allotted to me. [
will conclude in one or two sentences.
The only thing is, some of these areas
SC/ST and the Muslim minorities must
get their due share. I will tell you, in all
Government  jobs, nmot only in
Government jobs, but even in local
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bodies—Shri Hanumanthappa and other
senior Members from my State sitting
here know very well we have given 27%
reservation politically. In all local bodies,
nagarpalikas, zilla panchayats, zilla
parishads, town municipalities, city
municipalitics we have given political
reservation. In my home district of
Hassan, carlier only three Muslims were
elected to the city municipality but now
there are eleven members. Whatever
happened, happened. On one side, there
is a fight between religions and on the
other they are afraid that if you give
reservation to these people we will lose
the upper caste votes. The people are not
so conscrvative. We would like to blow
things out of proportion for our political
games. There are various issues which I
could have discussed. Even in police
constable jobs, I have gone through the
figures as to how many police constables
in the country are recruited from the
Muslim community some States, I do not
want to name the States because it hurts
some leaders, do not want to give figures.
It is mentioned ‘Not furnished,” ‘Not
furnished,” ‘Not furnished,’ for the last
seven or eight years. In some States the
figures are 5%, 6%, 5%, 4% and even
2%. With these figures, how do you
expect those people to come to the
mainstream? Let us not allow this type of
division in the society. That is not going
to help us. We may lose power but we

-have to take courageous decisions. 1 am

not worried. We may lose power but

today or tommorrow the people will
appreciate. We cannot allow this to
continue like this. Sir, before I conclude.
1 wanted to quote what Baba Saheb
Ambedkar had said.

In the Constituent Assembly, this is
what Babasaheb Dr. Ambedkar had
observed in his concluding speech:

“Independence, no doubt, is a
matter of joy. But let us not
forget that this Independence
has thrown on us a great
responsibility. By Independence,
we have lost the excuse of
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blaming the British for anything

going  wrong.  If, hrreafier,
things go wrong, we have
nobody to  blame  excepi
oursclves.

We must not be countent wiih
political democzacy. We miast
koesr  thet  our  poktical
democracy cannot last unless we
rase the base of socal
democtacy. On 26ib. January,
1950, we are going to emer into
2 life of contradiciicn. In
peitics, we will have cquality;
and i xoctel and economiic life,
we elli have insqeality. We
winet vemove this comtradiction
at the carliest possible rioment;
or cise, those who suffer from
inequality will blow wup the
structure of political democracy
that  this  Assembly  has
laboriously built up”.

Thank you very much, Sir.
MR. CHAIRMAN: Shri Sunder Singh
Bhandari.
fraw & Y (oft fmy W) W ek
o W Efeg
MR. CHAIRMAN: All righi. The

House i now adjourned. We will
reassemble at 2,30 p.m.

The House then adiourned
for lunch at twenty-seven
mitnutcs pagl onc of the
clock,

The House reassembicd after lunch at
thirty-four minutes past two of the clock,
.The Beputy Chalrman in the Chair.

W e ERE (wkE): P, TR
¥ i ¢ tww Wl

TR W A Wty W e f
ik W Rww ap @ b

f e wwewm W el ) W
o P
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SHRI JOI™ F. FERNANDES (Goa)
Mudam. we should have a National
Government for the Special Session. This
Gowerraent should be dismissed.

rraurnfy: Rfa & ke €0

i authorise him.

P R sl (TIe): TR
niw, Wedn e @ wd & W @
whyw ¥ wrm Tt & W o v v
o Swe, e Wi ¥ B0 3 R
Wi ¥ &3 ¥ g R we W
L L S

SHR! H. HANUMANTHAPPA:
Madgis, & s @0l a question of an issue.
It w 2 question of the House. They
cannct be indifferent. They canmot
neglect the House. They may not reply.
Thet is 5 different thing, but someore
frema the Governiment must be present.

SHRI MD. SALIM (West Beagal):
And we are discussing Parliamentary
Demccaréy and the Government of the
day or any Government.

SHE! H. HANUMANTHAPPA: This
i very bad, Madam.

ek e e ww ™ @
b

® wemds whw @ sk
wuiy): v @ A 9w b

s fooy wm walt GW R): Wy,
wor W wi § sravew s ¥ T ow
R vl o

SHR!I JOHN F. FERNANDES: The
Government is giving a wrong signal,
Madam.

wmarh: s vl @ B a9 I R
ifeg !

o gt Riy derdl: ol g wx AW
¥ R A o dn-anwd & W e
RFR MM TE{ WM R
TR W s wm ¥
el minw o @ in R
A % g s e 3 W
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woom W ¥ &) W vk &3 o 2 e,
TGF W WTE WeHT we & wed
R I

THE DEPUTY CHAIRMAN:
Actuaily 1 have a list of threc Mincsters
here. In the list that has been given to
me, names of the Home Minester, 12
Law Minister and Shri Jena are given for
the purpose of taking notes.

itiran ol argfios A S o e
fez): & ¥ wlem

wRERR st ¥ O oy §oan
w: ¥l E B wow ¥y o v o 1

o By ok % o o e s
N rew v o @ b = e W
wor v fe g W v i gEm wa
Bl we o WA o W o AR Rt
aeifes fecfed A iz esv sk 05 g
o 6w o v W meR 3§ W
1 o ey § & W e Wl wnd
s T @ oweit wel ) B ol aew
Wkt wnd s it w0 AR ¥ fm
Py wod & Wl e ¥ R B e
wehiz W @ W vt i # e e g R
whoww oo e B I e
oo W ¥ W Ry O W
T R e e ¥ W W wm wag ¥ e
w b M A W e & oo
shwks 3 WS Wy e & e
#or & WA il v i Y oF W ] Je
4 W& T e WRR e ) R T
v e 2 A A W oeed @
art yatn A v 3 oW R B
o & W ww W A B a4
@ e 2, vl & e w aw
s e wasn t, W W
wiq)

gy s § % % iy o § R
wer ww-9q AR e 2 @A wWS X B
i) wies, w W P v am ¥ Sa
9 33 1 3R werers aw A o o
= s Som s §) o wrmel W
s w0 & fag s S g ol fed @

s S o kA i v e ——— ., 2Tt 4 4 S L s T

LLTIST L e Curlioen L Uemneans R

Biad apm & o e omy, AR e T
Bmow oy ws SR 2 oe® gl ¥ al v
R E Wak VA @ SR & w0y 1l
& w3 e ay amde Mo wng
o T @niuE adm oW EGH W, @S &
o WO & e o R ovad bl X
W %o T Bt A § oo A ded
o wl W A b oedwd o o e
# @ Pwms g §, Rl we, 4 aw
swea B WTh Tosut wE L, R K ow]
wdl e i sl mEA S
WE Gair w4 A g 3 R amd B &
s o ) % R o e o Be o ok
¥ arq €@ vy @ Tl W om oumd ¢
wWone @ aesa @ ol vl oud § oo
A % Wy uis v W Al w9
o wes @ R @, el W s
LR TR B R BT
! war W T A R A W R R
R EER T R g TR
woR WA W e # 0, el @l W
e w1 w8 aEn B v § w wha
grdvn FEm B ow & fw

3¢ o ok wa & & dm 2 v In
sl sranaemtAmuir AR
sfaw i vhe afis 8 TR s
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1 quote,

W2 chose s systems of paritamentar
desaocracy S¢: ety wi chose it ol
suly because, 0 some ot we hel
shweys thought om those fes peaviously,
ut because we thaught it we. ia keeping
with cur own oid (raditicss, moi the ol
traditions as they were, but adjusied to
the new comditions end new yrrouad
IHgs.

Pariiamentary  democracy  demands
many virtucs. It demands, of course,
zbility. Tt demaads a certain devouaa to
wark, Dut it demands also a large mea
sure of co-operation, of self-discipline, of
restrasnt, It s obvious that & House bk:
ihis cansot perform any functions without
& spirit of co-operation, wiihout & isrge
measure  of restraint and seli-discipline in
ezch group. Parliamentary democracy is
#on somerhing which can be created in 2
countiy by some magic wand. We kirow
very will, that there are not many coun-
ties in the world where i funclions
successfully. 1 think, it may be zaid witp-.
oui any parttiality, that it has functioned
with 3 very large measurs of success in
this country. Why? Not so much becruse
we, the Members of this House, are
exemplars of wisdom, but, ! think, be-
cause of the background in our country
and because our peopic have the spirit of
democracy in them.

We have to remember what pariianicn-
tary democracy means, more to in this
time of change and ferinent, thar i
ordinary times. Even when the old order
is good, it has to yield place to a new
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one, let: one good custom should corrept
the worid. Chznge there must be, change
there has to be, particularly in the coun-
try hike India which was more or less
changeless for a long time, changeless nint
only because the dynamic aspert of the
country was limited, resiricted and comn
fined by foreign domination, but also
because we had fallen into suts of cur
owa making, in our minds, in our social
framework znd the resi. So we had o
take our souls ovt hoth fromm the s and
- from the disabilites sud  restiintions
caused by aliex rulc. W+ had 10 maks
rapid change: in order o catch up.

But, while chang: is nceessary, there x
another quality et s 3lso necessary—a
measure of continuily. There has ziways
10 be a baiancing of change and continui-
ty. Not one day is like another. We grov
older cach day. Yet, there is continvity in

, wabrokesn continuity in the life of
a navor. It is in the measure that these
p'ﬁ!oesscs of chaige and continuity arc
balanced that 2 country grows on solid
foundations. If ihere s no change and
sply oonbirudy, there is stagmation and
decay. If there iz change only and no
oomtinuity, that means uprooting, snd no
couatry and no people car survive for
long if they arc uprooted from the soil
which has given their birth and nurtured
them.

The system of parliamentary democra-
cy embodies these principies of change
and continuily. And 1 is wp 10 those who
function in this svsiem, Members of the
House and the numerous others who are
part of this system, to increase the poue
of change, to make it as fast as they like.
subject 1o the principle of conmtinuity if
continuity is broken we become rootless
and the system of parliamentary democ-
racy breaks down. Parliamentary democ
racy is a delicate plant and it is 3 measure
of oui own success that this plant has
become sturdier during these last few
years. We have faced difficult and grave
problems, and solved many of them, but
many remain to be solved. If there are no
problems, that is a sign of death. Only
the dead have no problems; the living

174 AUGUST

V9971 Parfiumeniary Deatecrod 5400

fave problems and they grow by fighting
with probiesrs and overzoming them. it s
a sign of tee growth of this nation that
nai only do we solve probleins, but we
crested mew pioblems o solve ™
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SHRI HATH
THATURVESY Uusr Pendesh) Thank
230, Mr Viee-Chairmen.

Today B @ Solesam mownewi which
azeds o reckosing and siso an sosessment
o what we havs schieved, what we have
secomplished, snd where we went wrong.

Sir, 1 do a0t want to do R in my own
woids, Hobody underesfimaiss ov ignores
the achieverments and sccomplishments of
indis since 1947. 1 will better do it
slightly ister on in the words of late Shri
Rajiv Gandhi. This is from the speech
delivered by hum in 1985, at the Congress
Session. | would quote omly a few
senichoes and mot the entire speech
delivered by him, or, lomg extracts of it.

Before doing 30, 1 would like 10
congratulste Shri Ahluwalia because he
mentioned yesterday that we have not
been 2s careful and as attentive in paying
our homage to those who fought valiantly
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Wy the ountry,; people from svery nook
and corner of tho country.

This moraang, § had the sane feeling
waea 1 open the Hindustan Timeos' S
. Rajendrs Poased, the firs: Presidesn
of lndia, prosded over the Goloen
nbiler  Crichrtions  of e adan
Mations: Copgress in 1935, ot Muwiop
The  seesieor.  the  hoadines  saud
Camedie of.... . .. ! do nol wen! 10 use
the uther word. ’

There e oue poid which [ would like
o mention hre. Earlier abo [ had
mentioned this There & one thing which
should while recailing  the
sislices made by our lesders, while
recalling the names of these deaders. |
would like to reiterste it Since the
Indian  freedom  imovement  wm: 2
contnibution of & number of streams, i1 is
absolutely mecessary that we make an
«ffort to get all the papers end documents
which may bz in the archives of other
countries, particularly, about the
revolutionsry leaders, or. eveR persons
kke Lala Lajpat Rai who lived abroad for
4 long pericdi. The Government of India
should make an cffort, ir this year, in the
fihieth year of our Independence, to get
il those papers so that many of the
controversies could be st st rest. How
many of wi remembe:r hai  Subhash
Chandra Bose was slso elected 10 the
Centrai Legisiniive Asrembly but b was
prevented from ationding 17 How many
of us recsll tha: Bigin Chandre Pal was
also 2 Member of the Central Legisiative
Asembly for 2 period of three years ami
that be thundered in now known as the
OMd Secretsnai? Thea, Lil, Bal, Pal were
the idoks of the freedom movement at a
point of time. Thai is why I suggest
again, whether it is about Netaji Subhash
Chandra Bose 2 it is that of even some
other revolutionary like Virendra Nath
Chattopadhyay, the ecldest brother of
Sarojini Naidu, who is reported 1o have
'died in the Soviet Union on 1936 purges,
which has been confirmed by a Soviet
scholar, we should get all the documents
and papers. This will be a lasting homage
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not only to these rcvoluntionaries but
also to those writers who want 1o write a
full and complete history of the freedom
movement of this country.

Sir, it has been very rightly mentioned
just now by my distinguished colleague
that when we go to any mushaira or any
kavi sammelan, we find that it s
politicians who are the burt of al
criticism. That is why this is a matter for
introspection for each and every onc of
us. | even want to submit that the
cartoons of R. K. Laxman and other very
eminent cartoonists made during the last
12 or 13 years and also those in language
papers are a telling and eloquent
commentary on the way the people
perceive us and the way the people feel
about Parliament’s functioning. That is
why, I think, it was very rightly said by
Azad Saheb that we must look into this
aspect, the people’s perception, apart
from the aspect of leg-pulling which may
be the result of intra-party and inter-
party disputes and differences. That is
what, I think, soul-searching is called for.
Why have pcople begun to think that
politics is only political chicanery,
political self-aggrandisement and political
victimisation? Why have the people
begun to think like this? Why has politics
become so personalised? This is a matter
which needs our serious thinking.

Here, 1 want to submit, Sir, that
parliamentary democracy is an instrument
for achieving the objectives that we have.
Those objectives are embodied in the
Preamble of the Constitution, which is
now supposed to be part and parcel of
the Constitution itself. At one time it was
felt that it was not part and parcel of the
Constitution, that it was not an integral
part of the Constitution. This is the vision
which was placed before us. That is why I
say it is an instrument. We have to judge
how far we have succeeded in achieving
those goals that were set for us through
the effective tool, through the purposeful
tool of parliamentary democracy, that
was fashioned by the founding fathers of
the Constitution.

[RATYA SABHA]
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Sir, parliamentary democracy, as has
been said by many of my friends,
including my senior colleague,
Bhandariji, is of fundamental value. It
has to be cherished for itsclf. That is
why, as he said, we have to take note of
any attack on parliamentary democracy
from any side and on any part whether it
is at the grass-roots’ level or it is at the
level of the States or it is anywhere elsc.
This is the summum bonum of the
frcedom struggle that this country had
initiated against high odds.

I also want to mention, Sir, that it is
not only of fundamental value but it is
also an instrument of nation-building. 1
do not want to go into the details of the
subject. How far have we been able to
use that instrument cither to prevent the
seeds of separatism or to eschew the
sceds of casteism or creation of vote-
banks, whatever may be the basic
purpose? We need not go into that. And
how far have we been able to use the
instrument  effectively for the basic
purpose of social cohesion and nation-
building? 1 would also like to submit that
this is an instrument of economic de-
velopment. A lot has been said about the
economic development also. Why this
disenchantment? Why this disillusionment?
Why this criticism? Have we succeeded
in finding this out after our discussing it
for the last threc days? That has been
amply borne out during discussion as to
how far we have succeeded in accompl-
ishing the economic objectives that we
placed before us, despite all the progress
about which we talk so often.

I would also like to mention that this is
also an instrument of social and
psychological transformation of the peo-
ple. it is the dignity of the people,
equality of the people and so on. How
far that kind of psychological and social
transformation has been brought about in
this country? And ultimately who is at
fault for this? Not the Parliamentary
democracy, but persons like me and
others, who run this Parliamentary demo-
cracy and who have earned this odium,
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ihis kind of pejorative zonnotatwn today
that seems to be under strain. The other
day 1 attended a seminar. When 1 men-
tioned a fact that the days of parliamen:
tary meetings are getting reduced afte:
Mehry’s time, some people, very serious-
minded intellectuals, quite seriously and
a0t jocularly, said "Chatarvedi Sahib, it is
better that the whole thing is wound up.’
“nis kind of psychology can not be ig-
wred. This is something that we have to
inke note of That 15 why, as | said, 1 do
n wanl lo guote at length the former
Prime Minister. But, [ would very briefly
guote from his speech that he made
abowut 12 or 13 years back. I think, this
sums up an assessment of the way we
have proceeded these years, despite all
the achievements that we may have had.
! guote:
“They, {the people) are handicap-
ped. On their backs ride the brok-
ers of power and influence, who
dispense pationage to convert 1
mass movement into a feudal
ohgarchy. They are self-perpetuat-
ing cligque.”
[ quote another sentence:
“Their life-style, rheir thinking or
lack of i, thewr seif-aggrandise-
ment, their corrupt ways, their Jink-
age with vested interests of the
society and senctimonious porturing
are wholly incompatible with work
among the people.”

This is the situation which was assessed
by 5 former Prime Minister a few years
buck.
I wouid again quote one or two
more sentences:

“There carn be no protection if the
fence starts eating the crop.

This is what has happened.

“The fence has started eating the
crop. We have got Government
servants, who do not serve, but
oppress the poor people and the
helpless. the police, who do not
wphold the law, but shield the guil-
ty; the tax collectors, who do not
collect laxes, but commive with
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those who cheat.... They have me
work ethic; no feeling of the public
cause, no involvement in the futuce
of the nation, No comprehension of
naticnal goals, no commitment tu
the values of modern India. They
have only & grasping mercenary
outiook devoid of competence, -
tegrity and commitment.” Then he
goes on to say and it i very relev-
ant: “‘Corruption is rot only toler-
aled, but even regarded as the hall
mark of leadesship.”

I think we must mark thess words and
think about what led him to come 10 this
kind of 2 conclusion or assessnent. These
are the words, which | think have to be
marked. Js it not equally applicable, if |
may say so, to the Ministers and other
Ministers in positions of political au-
thority?

1 would just fmish by one seatence
more, because that also seems (o be
relevant as was said.

It seems again to be of contemporary
relevance, of complete interest even to-
day and | quote:

“Flagrant contradictions hectween
what we say and what we do has
become our way of life.”

These are the brave words. But, have
we followed them by suitabie actions? It
has heen said that the law will take s
own course which we hear very often.
But boulders are piaced to block and
divert the course of law. This also we
hiave witnessed and | do not want today
to talk about it. I also do- not want to takk
about the alicnation of the people in a
democratic politics. I 2 security wall has
come about, I do not think it is a walt of
social security for the people, it is not an
cconomic sccwrity wall for the people,
but it s a security wall of the black cat
commandoes and so on. The only com-
munication of leaders with the people is
from the bullet-proof glass booth or from
a distance through loud-speakers. Nowa-
days one-sided dialoguc takes place bet-
ween the peopie and political masters. Is
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that thc way we can really strengthen
democracy and achieve the objectives
which we have set for ourselves? Some-
how or the other they are missing.

Mr. Vicc-Chairman, 1 cannot help
mentioning  Aurobindo Ghosh because
the other day it was referred 10 by
Dr. Karan Singh. In 1905, he wrotc a
letter to Nis wifc, Mrinalini Devi just
before the Maniktola case. He salked of
threc madnesses. 1 would kke 10 men-
tion only one of them, the love for the
country for Bharat Mata. About whom
he says, '] worship and 30 on.”” This was
produced in the court. Most of his letters
have been lost. He said, “For me it is not
just a piece of land, not just a periphery,
but the people. the Bharat Mata whom 1
worship.” Again on August 15, 1947, when
Mahatma Gandhi was asked for message
in Calcutta when he went there 10 put an
end to the holocaust that was taking
place there, he said, “I have run dry.”
He refused to give a message to the All
India Radio. All of us are awarc of it.
Aurbindo’s birthday fell on the 15th Au-
gust when asked for message on AIR.
then, he said, I have still five dreams.” 1
would not like to quote it at length. He
expressed both the pleasure, happiness as
well as anguish in his heart about the
partition. he said, “Probably that also
will be undone in the course of time.” He
said, "I have still five dreams.” 1 think
those five drcams are still true for us. He
goes on to say, "It depends on how
Indepcndent India we have conducts ii-
self now.” I am saying this becausc it is
the perception of the people which is
important. If we think that we arc the
representatives of the people, let us not
delude ourselves. What we think is not
true we can usually do the mutual back
patting. What is the perception of the
people? That is relevant. Here 1 will just
draw your attention ohly without quoting.
What Mahatma Gandhi has said in 1937
when the Congress Ministries were instal-
led. All along, particularly in the last year
of his life, three or four days before his
assassination in Delhi, what he said about
character, what he said about corruption
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in public lifc and so on. In 1921, what
Shri C. Rajagopalachari had said had
been published by Vidya Bhawan in his
Jail diary. He said, “We are going to get
Independence, but worried how we will
use it.” In the evening tatks of
Shri Aurobindo we find the same kind of
thing, “What worrics me is how we wili
use our Indcpendence.” Today morning
we hai a Mcmber who was sworn in. She
knows much more of Shri Aurobindo
Ghosh than most of us here. That is why
I just want to mention that this is some-
thing that we have 1o keep in view.

Sir, 1 do not want to go into the
cconomic  and political pathology or
anatomy which have becn discussed all
along, but would like to mention a few
points. One thing I cannot help mention-
ing is the analysis—not my personal
analysis—done by many of the political
commentators thosc who have worked on
the Indian political system, from timc to
time. One of the things which had hap-
pened in this country at the time of
Pandit Nchru's period was known to us
and even the people have called it, “The
democratic dictatorship.” He was the per-
son who always ensured that democratic
norms were upheld. There are a number
of instances. But uitimately, it is the ‘onc
party say’, ‘onc party dominance’, which
grew and led to the identification of the
party with the government, of the
government with the State, the State with
the society and sometimes with the indi-
vidual. The cntire politics became per-
sonalised. And with what result? with the
result that it subsequently led to intoler-
ance, misuse of Articie 356. 1 do not
want 1o go into or give the instances or it
or the aberration of the ‘emergency’ that
took place. This is the kind of thing that
we have to keep in view for future.

Considering the time factor, 1 do not
want to go into the anatomy of the
economic and political  aberrations,
though - many of them need reckoning.
But one factor is to be kept in view. In
many matters, the decision-making is so
slow, so fumbling, so halting—whether it
is the question of ecomomic reforms,
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public sector, vu]herability of the weaker
sections, the Scheduled Castes and the
Scheduled Tribes. Who is responsible? ]
think it is not that parchment called the
Constitution, but it is we who just tried
to do things in a wrong way. Even now, a
reference was made to the discriminator-
ry treatment of the Indian industry, par-
ticularly, the village and cottage indus-
tries. The Prime Minister's assurance was
quotcd by Mr. Das Gupta or Mr.
Balanandan . why should this kind of a
position arise? Here, 1 would like to
mention that while the Constitution talks
of equality, there are many glaring dis-
parities bctwcen scctions and sections,
bctween states and states, between the
other deprived sections of the socicty.
And thc regional imbalances are tre-
mendously increasing.

I think we have talked a lot about the
World Development Report, the Human
Development Report and the UNDP Re-
port also. There is the Population Action
International which brings out the Hu-
man Suffering Index. 1 think it will be
interesting for ws to take it from the
Library and look at the Human Suffering
Index.

1 am one of those who believe that in
vital ficlds consensus has to be worked
out. But working out consensus does not
mcan abdication of responsibility and
shirking of what a particular government
is supposed to do. I will only mention
now sbout the land reforms aspect. It has
been complctely ignored and I think it
has been put on thc back burner.

About the social sccnario also, T just
want 10 refer 10 one or two things. The
Social Rensissance Movement of the 19th
Century made by Rammohan Roy, Ish-
war Chandra Vidyasagar, Veeresalingam
from Andhra Pradesh, Swami Dayarad
from Gujarat and Ranade from Bom-
bay. That had 2 particulsr momeritum
and that momentum seems to have ex-
hausted itself. Now, ‘satis' are mot com-
mitted in rural arcas. The cases mostly
are now in the cites of the educated
people. This is the' kind of social reform

A
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movement now we have. Here, we pay
lip-homage to the question of empower-
ment of women. A committee has been
set up with our Deputy Chairperson. But
when S0 per cent of the population are
women, we failed to pass the Bill to give
33% representation, to give them the
rights, to give them what we promised.
what we committed. Where is the com-
mitment? What has happened today? We
relegate to background all the commit-
ments that we make in the namc of
consensus, working out a consensus. Onc
social critic, researcher, has observed that
somewhere or the other, in India, a crime
against a woman oOcCcurs every seven
minutes;, every 54 minutes, a women is
kidnapped; and every 102 minutes, a
dowry death takes place. This is the kind
of social scenario that is prevailing in the
country right now. Sir, many worse things
are happening in Delhi and elscwhere. !
do not want to go into them . This is just
an indication as to what agenda lics for
futurc. This is not a new blue print which
has to be prepared afresh. This is just
something which we have to do in reality
and we have to realise the tryst with
destiny and we have to redeem that faith.

Sir, I would like to point out that cven
the Supreme Court had to tell us what
constitutes molestation of women. 1t
should be our duty to do it. This is thc
kind of a situation in which we pay lip
service. The SC/ST & a case of sociai
incquality, social indifference and ou!
right social oppression and this is the
thing that we have to take into account.

Sir, I am one of those people who
believe that amendment numbers 73 and
74 to the Constitution are wonderful
amendments. But unfortunatcly, there
are two things which [ would like to point
out. Firstly, I would like to' rcfer to the
way in which it was first taken up. In
fact, it was as a result of the countcr-blast
because there was a demand from the
States for more powers. Conclaves were
being held from Kanyakumari to Kashmir
that there should be greater devolution of
power to the States. So, I think, the
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wirole process becuwnz imeffective in the
beginaing. Unfortumotely, the legislative
. framework that has bees worked out by
the Parkisment, bas not beea properly
impicmented. That has not been properly
developed through 2 legisiation iv 2
ruimber of States, including the State to
which 1 belong. What is this tall t2lk of
no devolution of power because with ihe
cmpowerment of democracy, there has
also to be the ennchment. of local bodies
and States, there has to be transfer of
resources. But except one or two States,
wnfoctunatcly, most of the States have
failed to do this becsuse this mew system
is considered 2 parsilel source of authori-
1y and power by the parkamentarias to
which they did noi agree.

So far as primary education is con-
cerned, this is an area concerming the
State and is am area of darkness. Some-
things was said by Mr. Jitendra Prasada
about education this morning. How can
you have a right to primary education
when the universalisation of primary cdu-
cation, which was suppoied 10 be done in
ten years, has mot been done so far?
Well, the States suffer from paucity of
resources. Basically, this work is that of
the panchayats and the municipalitics,
who are completely handicapped for wani
of resoyroes. How will you tackle this
probiem? We are just paying a lip sym-
pathy 1o the whole thing. Just a few
minutes back, I referred to the question
of credibility_of the Parliamentary institu-
tions which is at the lowest ebb. 1 don’t
want 1o go into details. But the nexus of
crime, politics, business 3rd economic
buccancers, business, mafia and the mus-
cle power, who mutually provide patson-
age and protection, is worthy of scrious
consideraion. We always make the
promises that we are doing something.
The Vohra Committce report is there and
many things were known before that
report. But what action has been taken?
On the other hand, 1 can give sixteen or
seventeen examples where the officers,
wha, tried 10 tackle such cases, have been
transferred or shifted for omc reason or
the other. 1 have got a list of those cases.

[RAJYA SABHA]
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Thrs w something which all of ws in this
year mwst take mote of It has been said
that pelitics has beea criminabised. yes,
we always say thet politics hes been
criminalised. Whai would be the public
perecption? They sce kidnapping, tmcy
see how the rvie of law i being observed
in this country and so on. It is not that
the politics has been criminalised. In faci,
the crime has beem politicised. Both
crime and politics have been commercial-
ed.

4.00 r.u.

It is done with a2 money motive, with a
motive of pecuniary gains. That is why
we have to do something in this regard. |
am also one of those people who support
the citizens’ duties. Now there is a
complete chapter on it. Why i this
chapter not being used? Why don't the
people know about it? Dr. Karan Singh
has mentioned about it. This i somethiag
which we have to think about. The words
socislism and secularism were introduced

into the Constitution during the
Emergency. This  chapter was  also
introduced during the Emerse"cy

through an amendment, with the resuli
the people do not know about it. That is
why the hon. Speaker in the other House
talked of the second freedom struggle. |
theught the freedom struggle was over
sometime Back when many of those who
are sitting here were behind the bars.
What 1 am told is that the second
frcedom  struggle was  Jayaprakash
Narayan Movement. Probably, in this
50th year of our independence, we must
think of a new liberation movement. We
need not give them numbers. We should
do somcthing 3o that the coming
generation may really feel that we have
discharged our responsibilities. 1 donm't
want to indulge in parrot-like repetition
of the slogan of secularism. Day in and
day out, whether there is an occasion or
not, we usc it. This is something like
“crying wolf” so that you can just gather
the poor sheep in your fold, I think the
sheep are also getting wiser and cleverer
now. That is why this hollow slogan has
no particular purpose.
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Mr. Vice-Chairmarn, [ wiil make two
comments and resume my seat. One
regarding political corruption 2t high
places. 1 dow't wan( to go inic that in
detail except io point oat one thing Mr.
Mohan, the wuieologue of ke ruling
Janata Dal, bkas written an articlke, |
think, in THE INDIAN EXPRESS
rccently. Many of the copstituents of the
ruling group have eupressed themsclves
as to why many of the cases of corruption
are not followed. Is it the price for
survival? I mot, what? There is a hst of
oorruption cases. from fodder machines
to fodder scam. There w a big st Mr.
Gurudas Das Gupta mentioned about the
securitics scam and 0 om. It is not my
purpose te relate them | think somcthing
concrete has to be dome and not just play
gimmicks at different times because the
pcople are getting an idea that these
political parties and politicians themsclves
arc the conmen. They are the pindaderis,
the freebeoters, the €conomic
buccaneers. So, this should be addressed
We have 2 right and we want these things
t0 be done

The second thing is this. Al the
waportant issues, the right {0 information,
the repeal of the redundant sections of
the existing Official Secrets Act, the
Lokpal Bill, eiectoral reforms including
the negative vote, which was a long time
back advocated by the present Chairman,
of this House, should be taken into
account. Why do we feel shy? All the
institutions have got denigrated.

A reference was made to the judiciary.
The judiciary collapsed during the
Emergency. The other day in a particular
seminar both the hon. Prime Minister
and the Chief Justice of India were
present and certain comments were made
about Judiciary. The Chief Justice of
India very clearly and categorically
mentioned that all this, called judicial
activism had happened because of inertia
or indifference of the executive. This is
an issuc which we have to take into
account. It s poinied out that the
Constitution envisages a harmonious
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relationship between the three wings. The
way in which these institutions are being
igrored s something very painful,

The UPSC reports wscd 1o be discussed
in tiis Housc. We do not know what
happened 10 them. Nothing has
happencd. So far as Zonal Councils are
conccrned, the other day the Home
Minsster himsclf said that they were all
dead. He i trying to revive them. So far
as the Inter-Gtate Council i8 concerned,
some kfe has been breathed imto it. But
what are the results? We have yet to
know. Thea a National Security Council
was set up. A nuwmber of things were
promised abou! the remedeiled National
Security Counctl. Many times by the
present Prime Mimster from this side of
the House raised the issue. But what has
happened to  the Natiomal Sccurity
Council? We arc yet in the dark. Onc
cam go om just Mke thus. Sometimes, cven
the eredibility of statcments that arc
made is questionable. 1 think there is no
vision and coordination so far as the
defence policy is concermed. | would just
say a word about adeinictration. 1 think
it 15 directionless. It s of 80 use just
condcmning it. You can go om breast-
beating and also criticising the bureauracy
all along. What have we dome 1o the
Adminsstrative  Reforms  Commission
Reports? What do we do to the
Estimates Committcc Reports on various
departments or other rcports that are
submitted from time to time? That js why
we only criticise it. My only submission is
this. You have to be fair to the services
and then vou have to be firm. If you
know how to take work from them, you
can certainly take work from them. If
you don’t have any scnse of direction,
obviously you cannot control them.

Now 2 lot has been sard about cthics. |
don’t want 10 go into all the details. But |
think it is very simple. It is not something
of metaphysics or philosophy. There are
three simple things that are required to
be done. One 15 transparemcy in our
public conduct and behaviour. The
second is the talisman that Gandhiji gave
" as the yardstick - of
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Jecision-making—to recall to your mind
the face of the poorest of the poor. The
third thing is, do unto others what you
want to be done to you. I don’t think
there is anything beyond it so far as the
code of cthics is concerned. An Ethics
Committee has been set up. You may
have any kind of agenda—you also had
perspective plan and so on—unless you
have the night perspective, all those
things go away wherther it is perspective
plan or a new agenda that you work out.
This is the time when we have to decide
where do we go from here. The travails
of misgovernance from which the people
are suffering have been identified. We
have 1o sce to it that they are attended to
at the earliest. The moral legitimacy must
accompany and must underline the
constitutional  authority. If  moral
legitimacy is not there, if there is cross-
talk and if conflicting statements are
made by various constituents of the
Government, then that bumbling, that
incffectual  Government may  beat
iuminous wings, but that will be in vain
and fruitless. That is why it is necessary
to sec how we move from this kind of a
situation to a crime-free and a crime and
corruption-frece  and an  equal and
cgalitarain society.

We have to see how we can transform
‘3waraj’ into ‘Suraj'—how we can really
transform and translate our independence
nto good governance of people. There is
a phrase—good g&vemance for a civil
society'. Phrases are so much in vogue
and in use today. 1 think it is very
smportant. 1 would like to say that the
celebration of 50 years of Independence
should not be an affair just for a week or
10 days and then nothing comes out of it.
if we want to serve the purpose of what
we are doing, then the Golden Jubilee
celebrations should be purposeful and
perpetual, which provide a sense of
fulfilment and it should be a continuing
ceiebration for the people in their day-to-
day life and also a matter of joy for them
forever. Thank you.

& twom fewm (EAY): W, W W
wavA ¥
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THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Usually we do
not takec point of order in this special
session.

st Yo freom (mewg): W, ¥ WA ¥
qEH § T T O AEA W IE a5
dAFTmARN IR R R WY
M A W A ¥ wEW NG W@ w

THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): No, he has
taken his party’s time. (Interruptions) No,
no, Mr. Chaturvedi has taken his party’s
time.

o vo Fream (wemy): W, ¥ wE
§ fmowow
THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): 1 cannot
restrict them as long as they take their
party’s time. He wiil consume the time of
other parties. I cannot restrict him. So he
is within his party’s time.

f W B T W e
e R IR R CR R R CR R R
wm wife o R A G geE AR @
swn 2 Y, e s B At wE
wE W e

s, # ol # R T A e
® WA e g i w@ g
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w wa www §, W o 9 T A
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MR g R
g wh v ez W % qE-at
W oma 4 wem R, v @t ¥ g
A etz ¥ B v g Wi, o A
T ¥ e fem @) el oI F aww
T W T, W W I A e T W
oy A T WY VW A9 A T A A
2 wwy & fr oo @ ws @ #
@ ammaR s e R
offa o T W ¥ wfm o I R
frd o ® S womn 9@ R @ @y
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# 1 m oW Wy R
(——r)....

THE  VICE-CHAIRMAN  (SHRI
JOHN. F. FERNANDES): Mr, Mishra,
you have taken eight minutes extra. You
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have one more speaker from your party
Picase conclude. Your party has 16
minutes. You kave already taken eight
minutes extra. Please conclude.

it v e wgte, 4 B fer ¥ wam
A g m WAy A e v e
i w73 feded & g ¥ el W@
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Mr. Vice-Chairman, Sir, since 195,
cleven Lok Sabha elections have been
held. The Indian voters who are

considred  illiterate  exercised  their
franchise and thereby strengthend our

t English translation of the oniginal speech in
Telugu



!

87 Discussion on

- democrgtic system in an  extraordinary

way. Hon'ble member of BJP Shn
Sunder Singh Bhandari said that the
regional punicS are not working for
national consensus. But the fact is that in
forming thc National Front the Telugu
Desam lcader Hon'ble N.T. Rama Rao
played u crucial role. After him Shrni
Chandra Babu Naidu, Chief Minister of
Andhra Pradesh is also working for
national conscnsus and we are all witness
10 that. During the eicclions keld in 1977,
1980, 1989, 1991 and 1996 people of this
country cxhibited wonderful wisdom in
voting.

But, we as political leaders, elected by
the people and for the pcopic have be-
trayed their trust cverytime. | was bora
after India got independence and in 1977
during cmerpency 1 went 10 jaid when 1
wiis a student lcader.

Mahaima Gandhi Jaunched the Quit
India movement in 1942 and in the same
spirit. Lok Nayak J.P. Narayan started a
new freedom movement which resuited in
the defeat of the Congress rule. The non-
Congress partics consider themselves as
nationul partics did nothing but indulged
in infighting and thus betrayed the trust
of thc pcople reposed in them. They
were clected 10 rule for S years but
within 2 ycars they lost power.

So, whit 1 want 1o say here is that the
people  of India strengthened the
democratic system and reposed their trust
and confidence in us -but we stabbed
them in the back.

In 1989, the Government led by
Vishwanath Pratap Singh promised so
many things but during 15 momth of their
rulc they did nothing but betrayed the
people. The parties which unite on some
understanding  before elections change
their stand and join hands with other
partics aftcr elections with the scle
intention of remaining in power.

‘The days of politics for convictions are
gonc and the days of politics for
convenience have come’. During the
“lections, booth capturing, rigging etc.
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have become common. In the forenoon
Shri Deve Gowda was asking if there is
any member from any political party who
has not crossed the ceiling of election
cxpenses? He said all of us should
introspect. I am much younger than many
i this House. There are experiemced

people around me. I just want to ask ome

question.
-

My daughter who is stucying in Bth
class asked me a question. That was the
time when discussioas were going on
regarding Shri Deve.  Gowdas'~
government. Her question was if Deve
Gowda's government would fall. I said,
“Yes, it wili”,

Shc wanted 10 know whether Shri
Yerran Nawu would comtinue 10 be the
Minister in that case. 1 10ld her that if the
Deve Gowda government did not win ihe
vote of confidence, he could mot continue
as a Minister. But very soon | was proved
WIONg.

SHRI S.S. AHLUWALIA (Bihar): We
arc wlking  about  parkamcnmtary
democracy. We are wot lalking about
functioning of diffcreat pelitical partics in
the coumtry. When an hon. Member is
speaking, he should mot accusc amother
party. He is not a member of my party.
He canmot discuss what is happening in
my party. Hc should mot discuss that
matter. He can discuss about his own®

- party, Tclugu Desam...(Interrupiions). ..

What is hagipening in your party?

THE  VICE-CHAIRMAN  (SHRI,
JOHN F. FERNANDES): Abhluwaliaji,
this s 2 gemeral debate.

SHRI H. HANUMANTHAPPA: He is
only talking about imtrospcction
....(Interruptions) ...

SHRI §.5. AHLUWALIA: We are not
introspecting the political parties as 1o
what they are doing...(/nterruptions). ..

SHRI H. HANUMANTHAPPA:
Interprctation may be wrong.

SHRI §.S. AHLUWALIA:
what he was speaking.

1 know
Whatever
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iierpretaon | g0t | ar drawing my
sanchastor on taat

DR.  ALLaDt P RAJKUMAR
‘Andbhra Pradesh) We are not getting
corrzct Intoipretation.

THE  VICE-CHAIRMAN  (SHE]
JOHN F. FERNANDES): Dr
Ragkumar, please sit dows. | wiil_dca!
with this point.

SHRI 3.8, AHLUWALIA: Tht 15 not
my faeit. Doa’t pat the blamc on the
Imerpreter  becuase  they are  mot
habitusied i interpreting frem  your
mother-toague because you never speak
m Telug:. Why have vou chosen this
wwe to speak in Telugu onlv?
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THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Ahluwalizji,
piease  lsten. Please omc  misute
.. {{mterruptions)... Ahluwakaji, please sit
down. Let me deai with the
point. .. (Imterruptions).. Let me deal with
the  point. Kindly = take your
scat . (Interruptions).. Kindly take vyour
seal.... (Interruptions) ...

DR. ALLAD]I P. RAJKUMAR: Mr
Hanumanthappa your owa Member &
kstening (o the saterpretation. No such
thiag hee been said by Dr. Prassd.

THE  VICE-CHAIRMAN  (SHRI
TOHN F. FERNANDES): Dr. Alladi
Rajkumar, phease sit down. Ahluwalisp,
please sit dewn

SHRI §.5. AHLUWALIA: If you want
to maintain the decorum of the House,
you must restrict vourself within the
parameters.

THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Ahluwaliaj,
we are discussing 2bout parlismentary
form of democracy. As long as the
Member is speaking on political parties
registered within the country, it is not
unparliamentary. 1 think that should be
permitied. Dr. Prasad, please continue. |
understand that it s a wide debate, it 15 a
general debate.. . (Interruptions). ..

1 fTianslitration 1n Arsbic Script.
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SHRI1 S.S. AHLUWALIA: Mr. Vice-
Chairman, I have a small submission.
You have not understood my question.
He is talking about inncr fighting in the
Congress Party. We are not discussing
that matier. I am requesting the Member,
we should not discuss that matter here.

THE  VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): | undcrstood
that. Dr. Prasad. plcase continue. 1 gave
my ruling.

DR. Y. LAKSHMI PRASAD: No. |
have not discussed about inner fighting in
the Congress Party.

SHRI §.S. AHLUWALIA: 1 am not
going to discuss about Telugu Desam and
what is happening between Mrs. Parvati
and Mr. Naidu.

THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Dr. Prasad,
pleasc continuc.

DR. Y. LAKSHMI PRASAD' We had
to resort to  Article 356 of our
constitution 105 times. In this context I
would like 10 guote what Chicf Ministcr
of Andhra Pradesh Shri Chandra Babu
Naidu said on behalf of my party. JHA

# ot A oaw vt w d R A
D § TR A W R sof adiz W
dA X v ) A ek oW oam
g X el & oy W W W W
et ¥ ¥ ™ W w W L

ael g S oamit gu A, 14 TR W
a3 wede a4 e R
.. (vaumy)

SHRI S.S. AHLUWALIA: This is too
much. Sir, again, why is he talking about
this (Interruptions) What is this? Are we
discussing that here?

THE  VICE-CHAIRMAN
JOHN F. FERNANDES):
down. (Interruptions).

SHRI S.S. AHLUWALIA: This can-
not be tolerated.

SHRI SURINDER KUMAR SINGLA
(Punjab): Are we discussing the conduct

(SHRI
Please sit

[RAJYA SABHA|
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of the. Spcaker of the Lok Sabha here?
(Fmsarruptions).

THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Please take
your seat. ...(Interruptions).

SHRI SURINDER KUMAR SING-
LA: Mr. Chairman, Sir, please do not
permit him to say the kind of things he »
trying to... (Interruptions)...

THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): It is a national
debatc. As far as possible, keep up the
level of the dcbate. (Interruptions).
Dr. Prasad, lct us maintain the level of
the dcbate high. (Interruptions).

[THE DEPUTY CHAIRMAN in the
chair].

SHRI §.8. AHLUWALIA: We can
draw what your intention is. That reflects
on your face. (Interruptions). @& Y& W
CGRERCRC SRR R
& ¥ fWoew oww WY

o wf wph voe: W W) B oI
ARt et (wwA)

waawly: ¥ seemfow @

... (=)

R e e gyl e WA W
o (weum)... W R A N
Pt e A & R (W) |

e wrfe wed YR : d W wem ¢, R
s W T o T W W e i
R A W B T oy T
... (Sw_R) ’

THE DEPUTY CHAIRMAN: 1 heard
him. Please sit down, all of you.
(Interruptions). Just onc second. Doctor
Saheb, we are discussing issucs which
concern the nation. (/mserruptions). Who
sits where in a function organised by
Parliament is not the concern of this
House. So let us not talk about it. Why
do you waste the valuable time of your
party on these issues? You may
comiribute on the issues which concern
the nation. You arc talking about who
sits where. Is it going to makc any

. ™
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- difference in 1he nation’s considerations?’

Why shouid we hurt any other Members’
feclings? Plcase do not do that. We are
hete today to discuss the issues which
concern the nation. Everyone from cvery
political party is rising above political
considerations and is talking about the
issucs  which concern the nation, the
cntirc nation. Plcase risc above vour
narrow considerations and contribute.
Okay?

SHRI H. HANUMANTHAPPA:
Madam, the records may be looked
ino.(Inrerruptions).

THE DEPUTY CHAIRMAN: T will
go into the record.

SHRI SURINDER KUMAR:
SINGLA: Madam, in fact, he has cast
aspersions on the conduct of the Speaker.
The Speaker has allotted the scat to
cveryone. He has no business to 1alk
about tKat. (Imterruptions).

THE DEPUTY CHAIRMAN: Yes.
We cannot talk about that. 1T will look
into the record. Don’t worry.

DR. Y. LAKSHMI PRASAD: *Sir,
we arc having a special scssion and in it
we are discussing important topics. A
new and young member as 1 am 1 simply
cxpresscd my vicws and did not accusc
anybody. | only put forth thosc views
which arc by thc pcople outside the
Parliament House. “Based on the
Governor's report and on the advice of
the Union Government...."

THE DEPUTY CHAIRMAN: I think
you arc too fast for the translator.

500 P.M.

Based on the Governor’s report and on
the advice on the Unmion Government,
the President should issue a show cause
notice to the allegedly errant State
Government and give it 7 days time for
reply.

Approval of Parliament should be
obtained to the Proclamation within a
period of one month.

Approval of Parliament should be by a
majority of the total membership of each
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House and by a majority of not Icss than
two-thirds of Mcmbers of cach House
present and voting.

Parliament alonc may decide whether
the State Assembly is to be dissolved or
is 10 be kept under suspended animation

In all normal  circumstances,  the
President’s Rule should not exceed 6
months.

[The Vice-Chairman (Shri John F.
Fernandes) in the Chair|
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SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, 1 am
thankful to you for giving mc the time.
The Session is very unusual in the sense
that we have ncver hekd a similar Session
during the last fifty years. Bcforc this
special Session, there had been a
discussion 25 10 what kind of a Session
we should conveme. A decision was
originslly taken and discussed at the Lok
Sabha kvel, and simultancously in the
Rajya Sabha also we discussed about the
significance of the special Session. During
that time we wantcd to know about the
kind of discussions we would have,
whether 2 common discussion or an
oversll perceptior, as has becen Jone in
Lok Ssbha, or 10 take wp individual
subjects and discuss. Sir, it was decided
that  individual subjects would be
discusscd. The difference would be that
in the normai Session the Ministers wokld
‘be ihere and the Members also would be
there. There will be the Government
busincss and the Private Memben
busincss. Time will be allocated as per
party lincs and the party leaders will
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spcak and then the hon. Members will
reflect the opinion of the Party. But,
during this scssion, it was decided that
everybody will speak as a Member, and
Minister, because he happens to be a
Mcmber of this House, can also spcak as
4 Member. That was the
decision—ministers not representing the
Government, not  replying for the
Government and not giving certain ideas
about the Government. That was the
decision we have taken. Accordingly,
during the last two or three days, we
have been discussing as Members of the
House, not as Members of a Political
‘party. 1 wanted to make it clear. Why |
am saying this is, some of the points |
may say—most of the points are being
discusscd by the hon. Members—-called
for introspection because we are speaking
above party affiiations, as 10 what s
good for the country. There is an adage,
in our coumry it is—'therc may be many
lamps but there is only one light’
Evcrybody may be carrying a lamp.
Every political  party, including my
political party, 1 belong 10 AIADMK,
carrics a lamp for the peopic 1o sce,
anothcr party may be the Congress or
may bc the Bharatiya Jamata Party or
may be the DMK or whatever party one
may bclong to, carries a lamp- 0 show
the way for the pcopic. Even though we
carry different lamps  with sltogether
diffcrcnt shapes, every lamp has got a
light. The purpose of the lamp is to show
the way for the pcople in attaining a
particular goal.

The other point is, if we wanted to go
10 a particular place, then there may be
many paths 1o that particular place.
Suppose | wanted to come to Deihi; 1 can
come from Madras, somebody can come
from Lucknow, somebody can come from
somc part of Himachal Pradesh and many
other places. Even from a same place, we
have many modes to comc—one can
comc by planc, somcbody can come by
train and somcbody can come in any
othcr way—but the ultimate goal which
we ure trying 10 attain is one. That is the
*nurpose. In this parliamentary



107 Discussion on

democracy, whatever we are practising,

whatever business the political parties are

doing is only for taking the people of the

country towards a common goal. That is

the common purpose for which we are all

here. It was decided that the purpose for

which we will meet here will not be

contradictory but will be complementary.

We will all sit here and try to find a

common goal, common purpose and will

not conflict with cach other. Shri Ghulam

Nabi Azad, when he was speaking, made
a point that whatever party we may
belong to—intra-party or imter-party
relationship—he fet and he was
unhappy. The party to which you tolong
will create a lot of rivalries i the
opposition partiecs. You are not having
many friends in many parties. That is the
kind of message he gave when he spoke.
The point is, in a parliamentary democra-
¢y, a rival is one who is trying to attain.
The same goal as you wanted to aftain.
The goal of every poljtical party, every
person, is to attain power. 1 belong to a
particular pasty, I try to attain power.
Naturally, people within the same party
also wanted to attain the Chair. The
opposition party also wanted the Chair
and power. There is a Jot of rivalry going
on in political parties. The purpose of
power in intra-party or inter-party is for
the purpose of achieving a common goal.
The common goal for the country is what
we have to sce what we have seen over
the last fifty years and what we are
contemplating now at the present mo-
mént is, all the people of India should be

very happy, all the pcopiﬁ of India should

have €Conomic prosperity.

also have meaningful living conditions for
themselves: That is the only common
purpose. To attain the goal of prosperity,
to attain the goal of good living
conditions in this country, we should
have a true parliamentary democracy.
This is the common goal for which zll of
us are striving together. This is the way
through which we are trying to take them
through the parliamentary method.
Ultimately we have to see, whether in all
these fifty years of our independence, we
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have attained this common goal. That
should be the vision. What should be the
vision in another fifty years—vision for
2047—is different. Somebody asked me,
“What for is that session?” I told him, “It‘
is for Vision India 2047.” What is ‘Vision
India — 2047°7 Fifty years hence, what
kind of an India do 1 visualise? Fifty
years hence, what ] want India to be

. A 4
like? | want India to be a prospercus and
rich country, where the people are very
happy. In this connection, I want to give
vou an cxample where you find that,

| cynicism has gone too far. 1 would like to

bring te your notice this particular
anccdote, Though this does not end well,
though it gives a negative reflection, it
still conveys 2 message. The message is
this.

This is what has been said in an article
published on the occasion of the
celebrations  of fifty years of our
Independence. The anecdote goes like
this. An American went to God and
asked God as to how many years heace
there would be a prosperous and glerious
America. The God told him that it would
be another fifty years when there would
be a glorious and prosperous America.
Then the American started weeping. He
was already fifty years old. He said:
‘When America attains that glosy and
prosperity, | would not be alive’. He
started weeping. Then, 2 Russian came to
God and asked God: ‘How many years
hence there would be a glorious and
prosperous Russia?’. The God told him:
‘In another twenty-five years, you will
have a gloricus and prosperous Russia’'
But the Russian started weeping. He
said: ‘1 am already seventy-five years
old; when Russia becomes prosperous,
when Russia attains that glory, I will not
be alive to see that glory and prosperity,
when Russia would be very rich, very
popular and very powerful’. Then, an
Indian came and he asked God: ‘How
many years hence India would be the
most prosperous and the most glorious

* country?’. On hearing this, the God

started weeping. instead of the man
weeping, the God started weeping. The
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message s clear. Thouwgh it sounds
cynical, the message of the press is that
even after hundreds of years, India weuld
not have a glorious future, the way things
are going on at the present moment of
timc, This is the kind of feeling
expressed.

Now, Sir, I may not share that kind of
a view. But the message is clear. It only
shows how the preis and the people are
fecling. It sccms, therc is a sense of
dejection which has come into the minds
of the people. The people feel that
whalever steps we have taken all through
these fifty years has mot takem wus
anywhere. It was said by the former

Prime Minister, hon. Deve Gowdaji, that

India had achieved many things: msny
important things have been dome; there
have becn many successes. ] also share

his view. But then, the overall fecling is

that the pcopic of the country are mot
satisficd. The people of the country are
not happy.

When India attained Independence, we
had 35 crores of people. Today, we have
nearly 35 crores of people living below
the poverty line. Nearly seventy per cent
of our people are illiterate. It has been
said that literacy means, somebody
knowing how to rcad and write. If
somebody knows how to read and write,
he is considered as a literate. But Sir,
merely knowing how to read and write is
not literacy. 1 remember in those days, in
the British days, literacy meant that a
person should have passed ESLC; this is
how it was called those days. If
somebody had studied up to the II
Form, he was supposed to be a literate.
On that basis, in today's situation, a
person would be a literate if he had had
cducation up to the Tenth Standard. If
you take it on that basis, if you consider
that as a standard today, nearly 80-90 per
cent of India’'s population may not be
educated. This is the present condition,
this is the present state of affairs, in the
country.

Therefore, the people are not happy.
The pcople are poor. The people are not
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having cnough of all their neoessities. But
we are lalking of democracy. The peopie
are not happy. They -are revelting.
Unfortunately, I have to say that there i
a revolt going on throughout the country,
though you may not share that view.

Sir, when 1 am talking of revolt, there
is one instance, the instance of Rusela,
which comes to my mind. Now, pesple
think that when there is ‘stability in the
country, thcre would not be any problem.
Wec have scen many countries which have
been very stable. We thought that Russia
was going to be very stable. In the
moming, 1 think, Mr. Gurudas Dms
Gupta was talking atout the former
Soviet Union, sbout Russia, whea they
had democracy, in the form of DUMA,
five ycars before the Revolution. He was
talking about that. Though | have some
vicws on that, ] do not wamt to mention
it now. But the poimt is this. The people
of that democracy, or, whatever it was,
were not happsy. Nobody ever thought
that there would be a Revolation. But we
know what happened in the Ruwssia of
those times, in the Czarist Russia. Peopic
thought at that time that there was a
Constitution, there was »a Parlisment,
and, therefore, it was thought that Russia
would be a very stable country. The
Nicholas and Catherine were ruling the
roost and the coumtry was very, very
prosperous. The country was very rich,
excepting that they were defeated in war.
But suddenly, one day, when the
Revolution came, when the Cosamunist
Revolution came, the whole thing
collapscd. Nobdoy expected the collapse
of the Czarist regime.

Then, Gorbachev came. He announced
Perestroika and Glasnost. He wanted to
reform Russia. Russia had a particulsr
kind of movement under socislism or
communism or Marxism, whatever you
may call it. Now “Socialism” is a word
which has lost its meaning. Like rubber,
it has become so elastic that you can
stretch it from any side. It has been said
that the socialism which our Constitution
propounds is a kind of welfarism.
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According to Marsiem, socialism means
that the mcans of production, distribution
and exchange should not be in the hands
of privatc sector. That was the original
socialism. It is Marxism which said that
one day the whole capitlist system would
collapse. It also said that one day there
would be the withering away of the state.
Thesc are old definitions 9 socialism or
Marxism or commudism. But the
socialism that was practised in Russia at
one time, has now been changed. In the
Chincse  version  also, the Market
socialism which they are practising now,
soctalism has lost its meaning. Gorbachev
wantcd to change Russia. He came up
with Glasnost amd Perestroika, Nobody,
including Gorbachev, expected that the
country would collapse and disintegrate.
Therc had been a lot of dissentions
internailly. There had been a lot of
disappointment internally. The people
had not been very happy. The peoplc had
been suffering because there had been no
momentum of growth in that country
over a period of time. Even though it was
said that the people could purchase things
for very littlc moncy, things were not
available, cven though money was
availablc. That was the situation. That is
why, suddcnly the country broke up. In
the vast Soviet Union linguistic minorities
had their own ethnic places. The people
of the whole country were taught highly
about Lenin. That mighty Soviet Union
collapsed on a particular day. Why | am
warning this is that there could be a
collapse of a country.

Somebody talked about it the other
day. 1 think this momning slso they were
saying that India which is a sable
country, might be in difficulties sfter a
period of time..1 am sorry to say this in
Parliament. But, then, the point is that
we have to squarely face the situation.
We have a situation in which people are
poor and poverty-ridden. People do ment
have » square meal to eat. Emough
hospitals are not there to look afier the
bealth of the people. Actually 80 to 50
per cent of our people are illicerats.
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More and morc number of people are
gewng uncmployed.

Not only this, but resistance is coming
v the democratic movement in  this
country. You find terrorism everywhere.
Terrorism is a2 symbol of the people’s
opposition  to  the very democratic

principies which we  are 1alking  about

here. Terrorism means a fecling that the
parliamentary democracy will not carry us
anywhcrc. That is the main purpose for
which tcrrorism starts.

There  arc Naxalites in Andhra
Pradcsh. Many of our friends from
Andhra Pradesh may vouchsafe for it
We have got Naxalites in many parts of
Andhra Pradesh. Ncarly three districts
arc under the very control of the Naxalite
movement. It is 2 terrorist movement. It
15 anti-parliamentary democracy.

It is the same thing in many places in
the North-East. I had been to the North-
East recently. There are terrorist groups
in  Assam, Manipur, Mcghalaya and
Nagalund. There are terrorist groups in
other places also. They are in Kashmir
and Punjab.

Recently, Sir, there was 3 bomb-
cxplosion in Tamil Nadu also. 1 am not
mentioning  about  any  Govermment
disparagingly because 1 find here a hoa.
Ministcr and a hon. Mcmber from the
party in power in Tamil Nadu. It is not
my intcntion to disparage it. But we
found that there was a bomb-blast
recently even in Tamil Nadu which is
considcred to be the most peaceful place
in India. The bomb-blast was done by a
militant and terrorist group which waats
to change the whole country by means of
violence. This is what is happening.

Why is there this violence which the
Government is not able 1o put an end to?
It is because the people are getting
disenchanted. This is an important poiat
which we have to take mote of.

Another important point is that if this
goss on, naturally, the country which has
many ethaic groups combined together,
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1 owant 10 say.

The most important point is that the
pcople have been looking forward to the
Government  tc control  terrorism.
Unfortunately, we have scen over a
period of time that the Goverament is
nol capable of mcecting the ierrorism
because the Gavernment is an institution
of violcmce. Lemin said: “State ¥ an
institution  of violence.” Governments
conirol the commona peoplc by means of
power and by means of violemce, because
they posses it But, mowadays, it s st
only the Governmemt which can provide
violence, cven pery very small groups can
nflict violance on anybody, because arms
arc available everywhere. With money
thcy can be purchased. So, small groups
can challenge a Government, whick they
coud not do previously. So, violence has
come to thewe people. How do they get
moncy? They get it by extortions. They
say, "your life and property is not safe.”.
They are doing so in Sri Lanka, they are
doing so in Kashmir and some time back,
they were doing so in Punjsb. They try to
abduct somebody, if_ they want moncy. It
even happened in Delhi the other day.
They have to give money. Otherwise
their life 15 not safe. So, 1 personaily feel
that in these conditions of terrorist
violence, the Government finds it
difficult. Iis position is not a very happy
one. Unless we  improve  the
infrastructure for the people, it will be
difficult to control the whole structure.

Sir, [ have dilated on the first two

points. 1 would be very brief on other

poinls.

Onc is that in the present political
system, power is cosrupting the whole
systcm. That has already been said. It is
because most of the people, who come
for politics powadays, come for power.
They come for power i carm moncy.
Some time back a legisiator came to me
and 10ld me that he belonged to a
particular political party. Amother man
was opposing him. Because of that he
could not earn moncy. He told me that
he had joined politics to earn moncy. He
ssked me to negotiate with that man, so
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thal hc does not oppose him and that he
continucs carning money. In early days,
it was very difficult to get people to
politics. Nowadays, even if you go 10 2
small place, there are hundreds of peopic

| queweing for joining politics. They want

to join, not for the purpose of
contributing something to the nation. It is
only for the purpose of earming money.
Becausc many peopic canmot carn money
and they come 10 politics. So, politics has
become 2 profession, where you get
power or you try to kmow people from
whom you get moncy.

§ir, how does corruption come in? It
comes in because the Goverament has
got such a vast amownt of money.
Whoever becomes a Mimister, can earn
any amount of money. When Rajaji was
there, somcbody asked him: How can
corruption be put down. Me replied that
it was  very difficult 1o put down
corruption. 1t is like the head of »
demon. You cut off ome head, and
"another head crops up. It is like the head
of the Ravana. So, putting down
corruption is not an ensy joke. You put
down corruption of ome form, it will
come up in another form. I¢ wili come up
in different shapes. Rajaji said, the only
way 1o take on corruption is io iake off
the power of benefit from the
Government. During the permit and
quota raj, | wanted (o comstruct & house.
So, 1 went 1o Tahsildar's office. Naturally
when | have to get cement through the
quota system, 1 had to psy money. One
can say we should give power 10 the
Govcrament 10 prosccute the people whe
do wrong things. But, uliimately, the
human nature is such that when you give
power to prosccute somebody, that
power is not uscd for the bemefit of the
peoplc but {or one's own bemefit. The
morc the power you give to an officer,
the more he will use it for his own
benefit.

Anothcr  problem s that the
Goverament has become a legacy. As we
have taken all the momey to the
Government, by taxation it can build up
a big business. 1t can give permission to a
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man to carn a lot of money. When this
kind of power is givea to the Minisiers,
naturajly business people and traders
wanting (o carn mongy will give him the
moncy so that they themselves are able
to carn moncy. Thea, they want 10 make
moncy because they give them money.
So, that is how they will make monecy.
Ultimatcly the flow of black mosey starts
from the eclection system uader which
parliamentary  democracy has  been
planned. As the origin of the Ganga is
from the Gangotri, the origin of black
moacy s from the time of holding
clections. Frankly spcaking unless | have
moncy, | canact contest Lok Sabha
elections. The other day somebody asked
me, “Arc you coming back to Rajya
Sabha because you are due 1o retire
shortly?” 1 told him, 1 cannot, because
my party has lost in Assembly elections.
We don't have enough MLAS to serd me
back 1o Rajya Sabha. Evea if my leader
asks mc to file the nomiration papers, 1
may not be able to come back because
our party do not have enough MLAs.”
Then, he asked me, “Are you going lo
contest Lok Sabha elections?” | told him,
“F-don’t have the money.” He asked me,
“How long have you beea in politics?” 1
told him, “For 30 years, ] have beea in
politics.” He asked me, “Then, what
were you deing all the time? 1 was
shocked. 1 have beem in politics for the
past 30 ycars and | do not have mosey to
contcst Lok Sabha election and that is
why he was surprised. To contest an
eicction to the parliamentary seat, a
candidate nceds Rs. 50 lakhs; and io
contest an clection to the Assembly seat,
a candidate nceds Rs. 30 lakhs. Elections
are going to be held soon. 1 know that
the people in the Governmeat and
Members in the Treasury Benches may
‘not like it. In Tamil Nadu, there is a
Government which 1 hope will coatiaue
for amother three or four years. How caa
I contest an election to the parliamentary
seal when ] cammot afford Rs. 50 lakhs.
My carning is Rs. 1,500 by salary apd
from DA. It s mot possible. Unless
a political party gives mc that kind of
money I cannot coatest the election.
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Even political parties de not give full
money to the candidates. They give only
a part of the clection expenditure. Even
i a political party is rich, they do not
give full money. They may give Rs. §
lakhs or Re. 10 lakhs. The candidate has
to spend the remaining part of the money
on his own. Unless a pemson earns meney
in pohitics, he cannot coatest Lok Sabha
election or Assembly election. Usless a
person coatest clections to the Lok Sabha
or to the Assembly, he may aot become
a Mcmber of Pariiament or an MLA | he
may not get power. It is something like 2
philosapher’s stene. There is a story of a
philosopher’s stone. If a philosopher’s
stonc touches an iron or a stone, it turns
into gold. So, when you become a
Mcember of Parkiament, you get power.
When you touch the people, you get
money with that money, again you
contest elections and become a Member
of Parliament, you get power. When you
touch thc pcople, you get the money
again. It rotates, it revolves. If the cirenit
is broken, you cennot earn mosrey or
power. If you are not in politics, you
don’t make money. The cireuit is brokes.
Then you are down and eut. That is the
position of the politics of today. With this
kind of party politics and corruption, how
are you going to manmage? Sir, the
difficulty is criminalisation of politics and
black monecy are very severe. Unless
politicians have criminals, unless he has
brokers, he will not be able to operate.
One should have an agent. Politician
should have somebody to work for him.
So, these are all the conditions.

Finally, T want to say that political
party system is in 2 disarray. There is no
accountability for political parties. Money
is being collected by political parties
cither directly or indirectly by fair or foul
means. This is not being audited. I am
not accusing any particular political party.
Political party is the basic structure of our
Constitution, the basic siructure of our
political democracy. A political party is
now acquiring crores and crores of
rupees, most of the political parties have
got a large amount of money either
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directly or indirectly but their accounts
are not being audited officially. There is
no auditing of accounts of any political
party by the C&AG. If that is the basic
structure, why can’t we have a reguiar
auditing of accounts of political parties
and publish them in the newspapers as is
being done in other countries so that
people can know how much money a
political party is acquiring amd from
where they got it and to whom they gave
it. If you don't have that, then, the very
structure s wrong.

There is no constitution for a political
party. India is having a Constitution.
Each political party also should have a
Constitution. If there i a Constitution for
every political party, members can decide
which worker should become a district
secretary, which worker should become

a stale president. Now it s
happening without amy kind of
Constitution  within the party. A

Constitution should be made mandatory

for every political party by the Election

Commission. The Election Commission
should see to it that the whole process is
gone through in a proper manRer.
Otherwise, what happess is it becomes a
dynasty. This dynassty sysiem is nol
existing in one party, it is in every party.
1f somebody’s party becomes a dymasty,
the other party eriticises it. Naturally, the
other parly also becomes a dynasty. So,
the power of the political party is passed
on from the father to the son 2nd thea
from the son to thc grandson. This is
going on because nobody can question
the leader. In those days we used 10 say
i Tamil.

“Andan, Adimai”

‘There is a man who rules and the
other man is a slave.’

6.00 B.M.

In a political system, there is a person
who rules and the other persoms are
slaves.  You canmot question him.
Suppose you are in an industry and
somebody throws you out. Then you can
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¢o to the court. You can seek natural
justice. In a political party, you cannot go
to the court. If somebody is thrown out
of a political party, can he go to the court
and ask for naturel justice? There is no
natural justice there. So, I pcrsonally feel
there should be a constitution for political
partics and it should also be manmed by
the Election Commissioa.

Finally, coming to Irdia amd future
governments, 1 personally feel that India
is going through a phase of crisis in
government formation at the all-india
level. Somebody was talking about all-
india parties, ceatralised, national
parties. 1t is a funmy situation. The
national party, the Congress party, and
the bigwigs of the Congress party are
sitting with a small party like mine. 1 am
a State party man.

AN HON. MEMBER: You are also an
all-India party.

SHRI G. SWAMINATHAN:
Sometimes, by name a perty may be all-
India. We called it an ail-India party
because we were afraid in those days
‘vhen the Congress party wanted to ban
the Dravidian parties for being State
partics, Our leader M.G.R. thought that
some time, some day, if we were against
the Congres: party, then they might
completely ban the party. At that time,
they were saying that State parties should
be banned. He ‘wanted ours to be an all-
India party having an MLA in Bangalore
and  all that because ¥ amything
mppencd, you could ban only the State
party. That was the positioa when the
Dravidian parties were threatened by the
Congress party. Those were the days
when you were not having a sweet face as
you arc now having with us. Those were
days when you showed a face of which
you wanted us to be afraid. That was the
problem. Now the position is, the
national  parties, the  Congress
party—also, 1 do not find any of the hon.

.BJP Members...

PROF. RAM BAKHSH SINGH

VARMA: (Uttar Pradesh): We are here.
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SHRI G. SWAMINATHAN: The
Statc partics were witnessing all of you
occupying great positions in the Centre.
Now it is getting reversed. What s
happening? In Tamil, there is a proverb,
“Aanaikkoru Kaalam Vandaal
Poonaikkoru Kaalam Varum”. It meaas,
if there is a time for the clephant, there
will also be a time for the cat. In those
duys, we use 10 sec the august faces of
the great ministers of the Congress party
and sometimes the ministers of the BJP.
Nowadays, the national party leaders who
were very great are now jooking at the
faces of the ministers of Swte pacties.
They are in the Opposition sitting with
us. We are happy about it becawse the
time has changed. But one thing | waat
to tcll you, They think that this is »
pausing phase. 1 strictly well you, this i
Mt a pausing phase. Doa’t be wnder that
ilusion. State partics sre geting more
and more power, getting more and more
centralised. Now the State parties are
asserting. Every Staie party pow wants to
have certain scats or certain offices, this
and 1hat incentive. Unless you have a
combination with the State partics, the
nationai parties cannot exist. It happened
10 thc Congress party. Some time ago,
when they wanted a State party, they had
an alliance with the DMK party; they had
an alliance with the ADMK party; they
had an alliance with other perties.

(The Deputy Chairpan in the Chair)

When you are not able to get full seats
by your own party, you have an alliance
with the Statc party and try %0 come 10
power. So aiso .the BJP now. They are
also rying to have partics in the States.
They have a party in Uttar Pradesh—the
Mayawati Government. They have a
party, the Shiv: Sens, in Bombay. Then
there is the TDP. The leader of TDP
party was also found with the hon. leader
Advaniji the other day. That means the
national parties are going after the Siaste
partics for getting power at the Ceatre.
One thing they forget. They want 10 ride
on a State party. Now, State parties are

trying t0 ride on the nafional parties. It is
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vecoming very difficult for them. In Uttar
Pradesh now, who is riding on whom is
not known. At some places you say that
the national party will come (0 your help
to form the Central Goverament. Now,
State partics arc saying that without them
you cannot come to power. Now they are
becoming  asscrtive. The days of the
national parties bamboozling the State
partics are gone. The State parties have
started bamboozling the Ceniral partics. |
would conclude by saying only onc thing.
Mr. Kanshiram—I am »not emamoured of
that genticman—said onc thing. 1 make
and break alliances {or my owa purpose
of coming to power”. This is what he
said. The point is, allinaces are made mot
for ihe purpose of making you come 0
power, but o make him come (0 power.
That is the main point. Now, it is this
decentralised power which is going 10 be
devolved by the Cemtre oa the
panchayats. People are petiing restive.
S0, the power will not be aggregated in
the Centse. We are going 10 have
coalition for a jong number of years. We
arc not going 1o have a centralised party
in power, a national party in power. The
whole process i becoming different.
Finslly, my hon. friend wamis me to
make a reference in respect of pension to
the freedom fightcrs. Many freedbm
fightcrs in Tamil Nadu and ehewhere are
very, very old—80 years old, 90 years
old, almost on the death bed. The
authoritics are asking them 1o produce
certificatcs regarding their imprisonment
and all that. That i a very difficult thing
for them to do. They never knew that in
a free India, to get pension, they shoukd
have these certificates. Mamy people are
known 10 us and thcy have really
sulfercd. But they could not produce any
certificate  about  their  imprisonsmacnt.
Their number is very small. 1 request the
Government  that on the besis of
authenticity of their imprisonment, they
should be given more pemsion. Even if
you pay lthem pemsion at the emhanced
rate, it will be for a few years or for a
fcw months, in certain cases. They are a

| vanishing tribe. 1 am thankful to the
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Vice-Chairman, and now to the Deputy
Chairman, for having given me time.

ANNOUNCEMENT REGARDING
EXTENSION OF THE SPECIAL
SITTINGS OF THE HOUSE FOR-TWO
MORE DAYS ON 30.8.19%7 AND 1.9.97.

THE DEPUTY CHAIRMAN: Before
[ call Prof. Ram Kapse, I must announce
in thc House to the benefit of the
Mcmbers that a mecting took place in the
Chamber of the hon. Chairman and the
Chairman and the lcaders thought that as
we have a very long list of speakers who
have  not  made  their  valuable
contribution, it was decided that we will
have thc House tomorrow and on
Monday as well. But that does not mean
that thosc who are going to speak after
this, have got a freedom to speak as
much as they like because we have to
accommodate all those who are already
listed. I have a very, very large mumber
of spcakers. 1 think we have about 55
spcakers who were registered. Now, | am
going to call Prof. Ram Kapsc. His name
is at scrial number 12. So, you can
imagine. Plcase comply with the request
of thc Chair 1o be very brief.

‘DISCUSSION ON PARLIAMENTARY
DEMOCRACY (Centd.)

PROF. RAM KAPSE (Maharashira):
Madam Dcputy Chairman, 1 was listening
to Mr. Swaminathan's speech aad 1
thought that I may not agree with a part
of his speech. Most of the suggestions
made by him are well taken. But, at the
same time, whatever he spoke about
1crrorism, 1 have a feeling that in spite of
somc spots here and there, owr
democratic set up is going to survive. It
has survived during the last fifty years
and it is going to survive in the next fifty
years. That is my contention. There are
naxalite arcas in the North-East, But that
docs not mean that people are up in
revolt against the Government. That is
my opinion. But I will speak at length on
that subject afterwards. Firstly, there are
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some achicvements about which we
should be proud of. The first
achicvement is  about the periodical
clections. Though Mr. Janeshwar Misra
spokc at length on those general clections
and said that there were changes in 1971,
in 1977 and in 1984, he was critical of the §.
bchaviour of the people in  those .
clections. [ don’t agree with the words /"
lehar ka rog used by Mr. laneshwar '
Misra. In 1971 the nation was proud of
the then Prime Minister and the people
voted for her party. In 1977 the people
got agitated over the Emergency and they
replicd to it uncquivocally and in 1984
the sorrow of the nation was reflected in
the clections. We should not identify
these clections with lehar-ka-rog in this
manncr. Anyway, casicism,
communalism, moncy and muscle power,
cverything took a back-seat in those
clections. Those clections must be
remembered for the total agitation which
was there in the minds of the people.
These are some of the achievements. The
way in which we fought the Emergency
was  an achievement. Thst was a
democratic achicvement. So, 1 have a
fecling that we hdve achieved many
"things. Many achievements have been
lisied in the last three or four days. So, |
nced not repeat them. Whatever we have
been able to achieve, we should be happy
about it and we should be proud of it.
But, at the same time, there are many
pitfalls. Spceches were made at length on
them also. I would like to ask one
question. Is there any alternative which
we arc going to choose? There is no
alternative. As far as democracy is
concerned, there is no alternative which
_India can think of. The people at large in
India are always in a mood to work for
democracy. There is no other alternative
which we can think of in the given
circumstances. We may not be happy. As
far as democracy is comcerned, if there
arc pitfalls, we should get rid of them
and the reply to such pitfalls is to have
more democracy and nmot any other
alternative, There is one possibility, We
may go in for a presidestial form of



